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H e ft of F ertilise* b n  FJLO.T.

9234. SHEI VAYALAR RAVI: Will
-the Minister of PETROLEUM AND 
O fita ieA L *  W - p & a m  f* Iflte:

(a) whether a large qttaaftity o f $ r -  
tQtaerf have been gUtim  from the  
F.A.C.T.* Alwaye and certain, ewjplo- 
yecu and officials are Involved In It;

(t>) it  so, what gtepi have 1pen t^ k -  
en by Government to check the theft;
•and

(c) action taken against those in
volved in it?

t u b  m in i s t e r  o r  s t a t e  in  t h e
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). On the morning 
of 11-3-1974, it was noticed that some 
quantities of urea, ammonium sulphate 
and mixed fertilizers were missing 

irom the Wharf god own. Immediately, 
a complaint was lodged with the police 
and a  physical stock verification was 
taken. The physical stock verification 
revealed a loss 3 tonnes of urea, 1.6 
tonnes of amonium sulphate 0.8 tonnes 
of mixed fertilizers. The value of the 
fertilizers reported missing is about 
Rs. 4820/- The police have so far 
arrested five 'employees of FACT and 
one CISF personnel for suspected in
volvement in the case. All six  persons 
have been suspended, consequent upon 
their arrest, pending further police 
investigation.

Contract acquired by F.E.D.O

9235. SHRI VAYALAR RAVI* Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether FACT Engineering and 
Design Organisation has acquired any 
major contract at any project recently;

(b) If so, the total amount thereof; 
and

(c) the total projects at present 
contracted by FEDO and the value 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OS1 FiSTROLEUM AND 
CHEMICALS {8HRI SHAHNAWAZ 
KHAN): (a) to (c). The information 
is being collected and will be placed on 
the Table of the House.

Decisfien to convert Departmental Lab
our Courts into Full Fledged Courts

0286. SHRI Y. ESWARA REDDY; 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether Government have tak
en a decision to convert departmental 
labour Courts into full-fledged Courts;

(b) if so, the salient features there
of;

(c) whether there is an increase in 
court fees and stamp duties due to 
which common people cannot seek 
justice; and

(d) if So, whether Government have 
taken a decision to bring down the 
Court fees and stamp duties?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) and (b). Labour 
Courts are constituted under the Indus
trial Disputes Act, 1947 for the ad
judication of Industrial disputes relat
ing to any matters specified in the 
Second Schedule of the Act and for 
performing such other functions as 
may be assigned to them under the 
Act. The procedure, powers and 
duties of the Labour Courts have also 
been laid down in the Act The ques
tion of conversion into ful-fledged 
courts does not arise.

(c) and (d) Court fees and stamp 
duties except in regard to the Supreme 
Court and Courts in the Union Terri
tories, are the concern of the State
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Govemments. So far as the Govern
ment ol India is concerned, there I* no 
proposal at present to reduce the Court 
fees and stamp duties.

Amount recovered from tiekKlMi 
travellers Coring 1872-73 and 1873*74

8237. SHRI SUXHDEO PRASAD 
VERMA: Will the Minister ol RAIL
WAYS be pleaded to state:

(a) whether the amount recovered 
by the Railways from ticketless tra
vellers during the year 1 $73-74 is far 
too less as compared to the year 1872-
73 though the number of ticketless 
travellers has increased; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.
There is only a marginal drop m the 
monthly average of the number of 
ticketless travellers detected and the 
amount recovered from them m 1973-
74 as compared to 1972-73. The month
ly averages have been taken into 
consideration because figures for 1973-
74 are available upto the end of Jan
uary, 1974 only.

(b) does not arise.

a m  t o  star % qfcwr f w i  
s t a r
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m  "Erraror 9  w N a

9240* ift W ( W W  I
w  M r ,  **m ifcc

SRTl% #TT ft? :

( v )  *r*nr ( w s t o r )  
xfwc « fw raq  *r fosr^ 5r w ^  *rfc«ffcr 

i t t ;

(*r) *rr* ^  sr«nrr ?*rtr * r t a  ^  
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(«p) wr tjttt qfTTnrrr %
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f  ?
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«rf 4 W » w r fo rte  («tt®  *&°
860  % y *  w w  « rc  s rv ) % 

jfrm  t  ft? ,t ^ t  m M M tt 
ffffffa *T 156221 q[^f STS' TOTHT 
^ t t  ^  12 5  <mr jw rftcr i

srarfocr *rr3r ? fk  «vrftr
cfffT f ^ n f r o  •VpkRf, 

f^R| ^Rhrnr ^rnrf % «i^t v p t i w  
^r, ?rdr stk^" «tw> spV f^pftrcr s ? # ,  
if lW w f ^  w^Rff ^?rf *r 5?r: 
3i î% «ftt sr^rra- | ,  % 5^^%  ^  f îq: 
Tf^qtsRT ^  2 4 . 89  T T tf ^
«FT JfT W f T5TT W T ^  I

(»r) «ft, Jfj*V 1

rT-Mjina(rfntr Director of H indttteft 
Antibiotics Limited joining M/« Joint 

Wyth

9242. SHRI BHALJIBHAI PAR- 
MAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) w hether the Ex-Managing Dir
ector of Hindustan Antibiotics Limited 
has joined M/s John Wyth as an 
Adviser,

(b) whether some negotiations with 
these companies and their associates 
for a collaboration agreement for the 
m anufacture of Ampicillin by Hindus
tan  Antibiotics Limited were mainly 
done by this gentleman and if so, the 
broad features thereof;

(c) w hether because of the role 
played by th is Ex-Managing Director 
of Hindustan Antibiotics Limited the 
agreement arrived at is in the best 
interest of M /s John Wyth and is not
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4aptn#fi<$ial to. Government Uatfertak-

(d) the atdient feaitures of the agree
ment an& w hat steps Government jwro- 
BO&e to undo the harm done to the 

jlublic undertaking and to' the Indian 
aeftfor of Industry; and

(e) how many Indian firms had ap
plied for Ampicillin manufacturing

-and the reasons for turning down their 
proposals?

THE MINISTER OP STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir, as a consul
tant on M/s. John Wyth Ltd/s Dyos- 
corea plantation at Bangalore.

(b) The said ex-Managing Director 
was also concerned with the negotia
tions. He retired on the 30th Septem
ber, 1969, while approval of tbe Gov- 
-emment to the collaboration agree- 
jnen t was conveyed to M /s. Hindustan 
Antibiotics Ltd. on 23rd January, 1971.

(c) and (d). No, Sir. The agree
ment secures for M /s. H A L . techno
logy from M/s. American Home pro
ducts Corporation and their technology 
and known-how m respect of Ampicil- 
lin Anhydrous, Ampicillin Trihydrate, 
Cloxacillin and Phenethecillin subject 
to the following conditions:

(i ) Royalty at the rate of 5 per cent 
of the net sales value of the finished 
products;

(ii) duration of the agreement will 
be 7 years from the date of the com
mencement of commercial production 
of any one of the items mentioned 
above;

(iii) Exports shall be permitted to 
-all countries except where the foreign 
collaborator has existing licensing ar
rangement for manufacture;

&v) HAJ-* wm supply to t^f<W rtgn 
collaborator and/or to Its sUbsfiua- 
ries in India such quantities of semi- 
sy n tltttf  perftd in  hi bttik ti* »  (they) 

Ipm  opta* ftwm
HAL provided that;

(a) the amount of compound (s) i« 
biiik thus ordered for supply in res
pect o i any calendar year shall not 
exceed an estimate of prospective ac
quirement determined from time to 
time by American Home Products 
Corporation and/or its subsidiary (tes) 
and submitted *to HAL and agreed to 
by HAL and the party to be supplied; 
and that

(b) the compounds m  bulk will be 
sold to American Home Products Cor
poration and /o r Its subsidiary(ie-s) at 
reasonable prices and ‘■hall be such as 
to permit competition with HAL on 
an equitable basis, and that

(c) HAL shall not be liable to {>ay 
royalty on such sales made to  Ame
rican Home Products Corporation or 
its subsidiary (ies) in India.

(e). Out of the six applications 
received from Indian parties for manu
facture of Ampicillin 3 were register
ed by DGTD and other 3 applications 
were rejected. In respect cf these 
three applications, 2 were rejected as 
these involved heavy outflow of foreign 
exchange, and the third because the 
party failed to furnish requisite parti
culars.

Freeze on Prices of Petroleum 
Products

9243. SHRI M KATHAMUTHU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government have im
posed freeze on the prices of wide 
range of petroleum products;
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(b) if so, the facts thereof;

(c) whether any of the oil compa
nies have urged to reconsider this 
pricing policy; and

(d) if so, the broad outlines thereof 
$nd Government’s response thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). Govornment fix 
the ceiling selling prices ol products 
like kerosene, diesel oil, petrol, etc., 
which are failed bulk refined or for
mula products. There are a variety of 
non-formula products for which prices 
are fixed by the oil companies them
selves

•In the wake of the steep increase m 
the prices o£ crude oil in January 
1974, instructions were sent to the oil 
companies to obtam the approval of 
the Government for increasing the 
prices of non-formula products beyond 
levels prevailing on 20th January, 
1974. Subsequently, the oil companies 
including IOC. represented that imp
lementation of these instructions of 
Government would create certain 
problems to the oil companies. In 
response to this, revised instruction 
have been issued, whereby the in
creases/decreases in the prices of non 
formula products may generally be re
lated to the increase/decrease in the 
P.O.B. price of crude oil which is 
recognise^ by Government from time 
to time, for purposes of pricing of 
bulk refined products ancl such other 
authorised increases as are allowed 
by the Government in the ceiling sell
ing prices of products used for the 
production |of non-formula (products. 
The quantum of statutory levies such 
as basic excise duty will continue to 
be reflected in the determination of 
such price. Prices thus determined 
shall be the maximum for fixation 
within which it would not be neces
sary to seek the approval of the Gov
ernment

Proposal to Manufacture Oil Bigs in 
Collaboration with Rumania

9244. SHRI M. KATHAMUTHU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state;

(a) w hether Government have a 
proposal to m anufacture oil rigs in 
collaboration w ith Rumania; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS SHRI SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) Does not arise.

Distribution of Fertilizers Produced by 
Private Sector Units

9245. SHRI GAJADHAR MAJHI: 
Will the Minister ot PETROLEUM 
AND CHEMICALS be pleased to 
state.

(a) the names of fertiliser plants i* 
private sector which have been issued 
letters of intent and licences for pro
duction during the current year;

(b) whether Government propose to 
organise the distribution of fertiliser 
produced by the plant* in the private 
sector through Government’s own 
agencies or through the cooperaUve 
societies; and

(c) whether Government are aware 
that fertiliser is being sold at exorbi
tan t prices in the country, if so, the 
steps proposed to take in this regard’

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) During the current year 
1974, the Letters of Intent have been 
issued to the following companies in 
the private sector for setting up addi
tional fertilizer capacity.
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S. Name of the party 
No.

l Delta Cloth & General Mills Co. Ltd.

2 Nagarjuna Fertilizers Ltd .

3 Gujarat State Fertilizer Co. I td.

4 Mysore State Industrial Deve lopn ent 
Corpn. Limited

(b) It is ibe intention of Govern
m ent to increase tbe share of coopera
tives and other institutional agencies 
for the distribution of fertilizer produ
ced indigenously.

(c) The maximum sale price of
major nitrogenous fertilizers, viz.)
Urea Amm. Sulphate and Calcium 
Amm. Nitrate have already been fixed 
Under the Fertilizer Control Order 
1957. The State Governments, who 

have been vested with powers under 
the Fertilizer Control Order, take ac
tion to ensure that there is no black- 
marketing in fertilizers. The State 
Governments have been advised to be 
vigilant in this regard.

Xapse of Rural Electrification Schemes 
and Allocation in States

9246. SHRI DHAMANKAR: Will
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether many of rural electri
fication schemes in the country have 
been given up and several States have 
allowed their allocations to lapse; and

fb) if so, the reasons therefor?

Date of Remarks
issue of 
tetter of 
intent

28-1-74 Further substantial expansion of 
their  ̂ existing fertilizer plant 
at Kota m Rajasthan.

30- 1-74 For the estabhshmt nt ot a new 
fertilizer plant at Kakmada in 
Andhra Pradesh.

16-4-74 Substantial expansion of their 
existing fertilizer plant at Baro- 
da m Guiana.

20-4-74 h&tablishment 1 f a new fertilizer 
industrial undertaking at Man
galore in the Kainatcka State.

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD). (a) and (b). The programme of 
rural electrification is formulated by 
the State Governments' and financed 
out of their State Plan Outlays.

Rural Electrification Schemes ate 
also posed by State Electricity Boards 
for loan assistance to the Rural Elec
trification Corporation Ltd., a public 
sector undertaking set up by the Gov
ernment of India After the Sche
mes are sanctioned amounts are dis
bursed m instalments according to the 
physical progress of the Schemes. The 
different scjhemes sanctioned by the 
Corporation are a t different stages of 
implementation. No scheme has been 
given up and no amount has lapsed.

w m  <Rrfa wi sm  w

9247. v n v r  : «r*fT
m ,

fTTr spcn f a

(*P) w r  37T n rrc  snfjTFT
'TfffcT sfV fawfV #
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ir irr^r f«» f «rf t |  i
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Impact of Faulty Distribution System 
of Furnace Oil on industries in 

Punjab

9249. SHRI MOHINDER SINGH 
GILL;

SHRI DEVINDER SINGH 
GARCHA:

Will the Minister of PETROLEUM 
AND CHEMICALS l>e pleased to 
state:

(a) whether furnace oil shortage 
caused by the faulty distribution sys
tem of I.O.C. and other oil-selling 
agencies has very seiiously affected 
the industrial oector m Punjab;

(b) whether many bogus concerns 
are procuring oil from I.O.C. and other 
agencies and selling the same in black- 
m arket reaping rich pxofits; and

(c) if so, w hether Government have 
received any representations from the 
State’s industrial units to revise its 
policy of oil distribution?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Guidelines for distribu
tion of available furnace oil are laid 
down by the Standing Committee on
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Furnace Oil constituted by the Gov
ernment. Oil companies including the 
IOC follow the distribution pattetfe 
decided by the Standing Committee- 
According to these guidelines oil com
panies were meeting since January 
1974 upto 90 per cent of customers 
requirements based on their 1973 off
takes. Fnom May onwards certain 
specified industries'? will continue to 
get 90 per cent requirements as above 
but cut? to other industries will be 
increased by a further 1C per cent.

CD) Government have sinee issued 
Furnace OH (Fixation of Ceiling Pri
ces an^ Distribution) order, 1974 
which has come into effect from 1st 
April 3 974. This Order prohibits sale 
of furnace oil by any pe.’si>n other 
than a dealer and provides with the 
necessary powers to the State Govern
ments for taking action against black- 
marketmg and other malpractices

(c) Representation have been receiv
ed from individual industrial units 
from time to time with regard to the 
system of distribution as also require
m ents of individual units. These are 
considered by the Standing Committee 

.on Furnace Oil on the recommenda
tions from the respective controlling 
authorities and in line with the gene
ra l policy.

Setting up of an Electronic Complex in 
Chandigarh

9250. SHRI MOHINDER SINGH 
GILL- Will the Minister of IRRIGA
TION AND POWER be pleased to 
state:

(a) whether an officer of the Insti
tute of Designs of Electrical Instru
ments along with a United Nations 
expert recently visited Chandigarh in 
connection with the setting up of an 
electronic complex to boost the power 
supply in the Union Territory; and

(b) if so, when will this scheme be 
finalised and work started oh the pro_r 
'ject?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) and (b). Information is
being collected ®*nd will be laid on the 
Table of the House.

Loss caused by anti-social elements to
Railways during the last one year

9251. SHRI N. TOMBI SINGH: 
Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government have as
sessed the amount of losses caused by 
anti-social elements to passenger 
trains and local shuttle trains in the 
rural areas during the last year; and

(b) if ao, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS 03HRI 
MOHD. SHAFI QURESHI): (a) Yes,
Rs. 9.50 lakhs approximately.

(b) Anti-social elements committed 
theft and damages of the coach fitt
ings such as, fans, bulbs, dynamos, 
etc. at opportune moment and places, 
particularly at wayside stations of th e  
rural areas, where Railway Protection 
Force Staff are not posted.

vm  f o g  fl m  (agar qwmr- 
4N ipiMwpMf) v t  nWf

9252. ^  : ¥rr
fcr it#  far •

(*f) w i & r
( Ip p r r *Tffffair*i?r ) ^
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Sotrvey of Continental Shelf by 
Shell International Petroleum 

Company

8(257. SHRI C. JANARDHANAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Shell International 
Petroleum Company has conducted a 
Seismic Survey in regard to the oil 
prospects of the Continental Shelf 
adjoining Kerala;

(b) if so, the broad features of 
their report and the action taken in 
this regard;

(c) whether Government have got 
any information indicating two places 
in Kerala where oil is likely to be 
found; and

(d) if so, the broad outlines of the 
proposal anti action taken or pro
posed to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) As the work carried out by Shell 
International was along widely spaced 
lines', additional reconnaissance work 
is required to determine the peti oleum 
prospects and locate drillable struc
tures. Such work would be undertaken 
by ONGC after the Seismic ship anff 
equipment ordered by it is received 
In 1973 and in accordance with the 
priorities that may be decided upon 
by the Commission in rospect of va
rious offshore regions on comparative 
merits.

(c) Yes, Sir.

(d) The places namely Varkala m 
Travancore an^ Vallangi in erstwhile 
Cochin State were investigated, and 
fbund to be not prospective.

Public Notice given by Shiiran* 
Refrigeration Industries lim ited tfr

Manufacture Electronic/Pneumatic 
Gauges

9258. SHRI VARKEY GEORGE: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be please* 
to state;

(a) w hether Shriram Refrigeration 
Industries Ltd., New Delhi have 
given notice that it proposes to take 
up the manufacture of Electronic and 
Pneumatic Gauges;

(b) if so, whether Government are 
aware that this Company belongs to- 
Shriram D C.M. Group which is listed 
as the monopoly group; and

(c) wnat step3 are being taken by 
Government to restrict industrial 
a c tiv ity  of large industrial houses to 
protect the interests of small and 
medium scale industries already in 
th e  line?

1 rlE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, .JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA)- (a) and (b). A 
notice under Section 21 of the Mono
polies and Restrictive Trade Practices 
Act 19M has been icceived on 11-4-74 
from Shriram Refrigeration Industries 
Limited to manufacture Electronic and 
Pneumatic gauges The company be
longs to Shriram Group of companies. 
Though it has not yet got itself regis- 
teiod under section 20 of th^ Mono
polies and Restrictive T* 1 1c Practices 
Act, it has nevertheless been found to 
he registorable under the said Act. 
Accordingly a show cause notice has 
been issued to the company on 30-1-74 
asking it to seek registration under the 
said Act. The company has not as 
vet applied for registration m response 
to the said show cause notice.

(c) Information is being collected 
and will be laid on the Table of the 
House.
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Piling up of Naphtha at Cochin 
Refinery

9259. SHRI RAMACHANDRAN 
KADANNAPPALL1: Will the Minister 
o f PETROLEUM AND CHEMICALS 
t>e pleased to state:

(a) whether naphtha is being piled 
tip in Cochin Refinery due to the 
failure of FACT to lift it;

(b) whether this has resulted in
allowing down the production; and

(c) if so, what steps are being 
taken to lift naphtha from the Re- 
finery and enabling them to run  at 
full capacity?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (c). Due to 
certain maintenance and operational 
difficulties, FACT Cochin was not 
operating at its full capacity during 
March-April, 1974, and, therefore did 
not lift naphtha to the extent it was 
expected to do. Naphtha has, there
fore, been accumulating in the refin
ery’s storage tanks but the production 
in the refinery is not being slowed 
down on this account as all available 
steps like maximising gasoline produc
tion, slopping of naphtha to crude, 
coastal movement to other ports and 
export of naphtha are being taken to 
«ase the situation.
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Supply of Lubricants by IO C  to 
National Oil Company Calcutta

9263 SHRI SAMAR GUHA Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state

(a) whether the Indian Oil Corpora
tion Limited has betn recently 
directed to provide huge quantity of 
Mineral Base OQ Stocks and other 
lubricant product# to the National Oil 
Company, Calcutta;

(b) whether their demand oi m- 
ertffesed duota WAS earlier rejected by 
the Indian Oil Corporation Limited,

Calcutta and Bombay for the Com
pany's demand has never been bona 
fide, and k

(c) the consideration fo r  which the 
recent sanction has been accorded to* 
the said Company and facts thereof?

THE MINISTER OP STATE IN 
THE MINISTRY OP PETROLEUM: 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN) (a) No Sir, no Buck 
directive has been given to the IO*"

(b) The information m this regard 1* 
being collected and will be laid on the 
table of the House in due course

(c) Does not arise, in view of the 
reply given to part (a) above

Hindi Version Of Acts

>264 SHRI S C SAMANTA Witt 
the M i st<*r of I \W JUSTICE AND 
COMPANY AFFAIRS be pleased to* 
state

(a) whether the authorised Hindi 
version of the Motor Vehicles Aict is  
available,

(b) if not, the tune by which it will 
be made available, and

(c) the particulars of the other Acts, 
Hindi versions of which are at the 
preparation stage or which are pend
ing to be translated or which have not 
been taken up lor translation so far?

THE MINISTER OP STATE IN 
H IE  MINISTRY OF L \W  JUSTICE 
AND COMPANY AFFAIRS (SHRI 
NITIRA J SINGH LHAUDHARY). (a) 
No, Sir

(b) An aufhcnLic Hindi verf&m of
the Act is likely to be pUb&s&ed In 
the official Gazette in «Akm| .  four 
months y

(c) Authentic Ilm li versions of 32fr 
Central Acta are available Out of the 
remaining 400 Central Acts ip the 
India Code, Hindi translations ot  16&
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Central Acts have bean finalised and 
axe a t  different stages of printing for 
being submitted for authentication 
«»d publication. Work relating to the 
preparation of Hindi versions of 25 
Central; Acts is in progress Hindi 
version* of 215 Central Acts still re
main to be prepared.

Construction of Over-Head Foot 
Bridge at Kangra Valley Re-aUgmnent 

Project

f
0265. SHRI BHALJIBHAI PAR- 

MAR: Will the Minister of RAIL
WAYS be pleased to state

(a) whether Government have re
ceived any representations from the 
Panchayats of Kangra District and 
HLPs. regarding construction of over
head foot bridge at the point change 
No. 5850 on the Kangra Valley Rail-, 
way re-alignment project which has 
been diverted due to construction of 
Pong Dam; {

(b) whether due to thib diversion
some of the incoming public 
thoroughly es have been closed 
causing gieat difficulties to the local 
residents of that area, and t

(c) if so, what is the reaction of 
Government in ' tins regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes

(b) and <c). A path-*av crones 
the alignment at Chainage 5850. Smce 
the height of cutting is 45* and site 
conditions aie very difficult here, it 
is not feasible to provide a Foot- 
ovea>Bridge a t this location. How
ever, a Foot-over-Bridge is being 
provided a t Chainage 5050, where the 
height of cutting is only 15'. This

location is  only 800' away from the 
Chainage 5850. The path-way at 
Chainage 5850 is proposed to be con
nected to the proposed Foot-over- 
Bridge at Chainage 5050. The public 
using the path-way a t Chainage 5850 
ean conveniently use the Foot-over- 
Bridge at Chainage 50501, as a detour 
to this extent is not abnormal in hilly 
terrains. •

Deduction of Wages of Station 
Masters, Assistant Station Masters due 
to Non-Acceptance of Medical Certi
ficates by Authorities (Northeast 

Frontier Railway)

9266 SHRI B K DASCHOWDHU- 
RY- Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the wages of Station 
Masters and Assistant Station Masters 
of Northeast Frontier Railway are 
indiscriminately deducted by the 
Noitheast Ftontier Railway authori
ties at Tmsukia, Badarpur, New 
Gauhati, Alipurduar Junction and 
Maldah town,

(b) whether in all the above cases, 
excepting that of Alipurduar Junc
tion, the Northeast Frontier Raiiway 
authorities violated the standing 
instructions of the Ruilway Board m 
accepting the Private* Modical Ceit*- 
ficate^ and even the Railway Medical 
Ceitificates, and

(c> if so, the action taken against 
the officials responsible for ordering 
such illegal wage-cut igroring the 
standing regulations'?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) No.

<b) No.

(c) Does ndt arise.
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9267. SHRI BHQGENDRA JHA: 
W ill the Minister of RAILWAYS 
be pleased to refer to the reply given 
to Starred Question No. 138 on the 
20th November, 1973 regarding de
mands of AH India Loco Running 
Staff Association, North Eastern and 
state: „

(a) whether the Association’s Presi
dent Shri M. S. Narasingham had sent 
a memorandum dated 16th April, 1973 
to the General Manager, North 
£astern Railway; and

(b) if so, action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Proposal for setting up pf Power 
Stations for Railways

9268. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to 
state:

(se) whether any decision has been 
taken on the proposal for setting up 
three captive power stations for the 
Railways; and

(b) ii so, -the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) The proposals under considera
tion consist of setting up of three cap 
tive power stations—one each in West 
Bengal. U.P. and Bihar, inter-con
nected with the grid system of the 
Electricity Boards for economic 
operation, to • provide assured power 
supply for electric traction and other 
important railway installations. In 
addition it is also proposed to expand 
the capacity of the Railways’ existing

hand.

Arrest of an A.S.I. of C.I.S.F. *t 
Sindri Fertiliser Factory

9269. SHRI YAMUNA PRASAD
MANDAL:

SHRI RAM BHAGAT 
PASWAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be. pleased to 
state:

(a) whether an A.S.I. of C.I.S F, 
was arrested at Sindri Fertilizer 
Factory of the Fertilizer Corporation 
of India recently; and

(b) if so. the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) and (b). Ye* 
Sir. Two A.S.Is of C.I.S.F. po3ted in 
the Sindri Fertilizer Factory were ar
rested by the local Police alongwith 
five employees of the Sindri Unit in 
connection with the theft of a scrap 
copper shell which took place on the 
2nd February, 1974. The police is 
taking further action in the case.

Recovery of Under Charges on Lug
gage Tickets booked from l.alru to

Sabaraapur (Northern Railway)

9270. SHRI MAHADEEPAK SINGH 
SHAKYA: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether a sum of Rs. 13.60 was 
recovered aa under-charges on Lug
gage Ticket Nos. 855920, 855917 and 
855M8 booked from Lalru to Saharan- 
pur, Northern Railway on 2nd Janu
ary, 1974;

(b) if so, whether on further 
check, a sum of Rs. 16.50 more was 
realised as iyider-charges on the same 
luggage tickets at the initiative of tbe 
Supervisory Staff; and
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(c) if so, action taken in the 74). Figures for production and remit* 
^natter? * tances for the year 1973 are being col

lected and will fee laid on the Table ol 
the House.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
•MOHD. SHAFI QURESHI): (a) Yes.

(b) Yes.

(c) The staff held responsible ere 
being taken up. Instructions have 
been issued to exercise frequent checks 
at Saharanpur to prevent un&er-charg- 
tag-

Production of certain items by 
M]s May and Baker

9271. SHRI K S. CHAVDA* Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to-state:

(a) what is the licensed capacity of
Mjs May and Baker Limited for Flagyl 
tablets; ,

(b) whether this Company is pro
ducing in excess of the licensed 
capacity;

(c) what was its production of 
Flagyl during the last three years, 
3 ear-wise;

(d) whether there are Indian firms 
producing ‘Metranitazole’ what are 
their prices vis-a-vis the prices 
charged by Mfs May and Baker; and

(e) what are the remittances made 
t>y this Company abroad during the 
last three years year-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN); (a) to (c) and (e). 
Statement I  indicating the licensed 
capacity of M/s. May & Baker Ltd. 
for Flagyl tablets, their production 
and remittances during 1971 and 1972 
is laid on the Table of tbe House 
IFleced in Library. See No. LT-8928/

(d) No other unit in the organised 
sector is producing bulk Metronidazole. 
Metronidazole tablets are produced by 
other units also and prices approved 
for them  vts-a-vis May and Baker are 
indicated m Statement II. [Plated m  
Library. See No. LT-6928/74J.

Detention of Train No SG ll Up in 
Sealdah Division

9272. SHRI BHOLA MANJHI:
SHRI RAMAVATAR 

SHASTRI:
Will the Minister of RAILWAYS 

be pleased to state:

(a) whether On the 18th April, 1973 
train No. SG ll Up had to be detained 
at Signal of Kalighat station in Seal
dah Division, Eastern Railway due to 
failure of a point which was to be 
negotiated by the said tram;

(b) whether the Divisional Signal 
and Telecommunication Engineer, 
Sealdah, Eastern Railway travelling 
by the said train instigated the travel* 
ling public to agitate against the 
Assistant Station Master on duty and 
also took a leading part along with 
members of public; and

(c) whether the m atter was reported 
by tile A.S.M. and if so, how the said 
report was disposed of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) SG 11 
Up was detained on 19-4-1973 at U.P. 
starter Kalighat Station not due to 
failure of point but due to failure of 
colour light signals.

(b) Divisional Signal ana Telecom- ' 
municati~. Engineer, Sealdah was tra
velling by Che said train. He did not 
indulge in agitating the travelling 
public against the ASM . on duty.



Cc) A report was sent by the A.S.M. 
after examining the detail? of the case 
a&dl necessary enquiries, the report has 
been filed.
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Shortage of Life Saving Drugs and 
Chemicals 

9275. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased 
to state: 

(a) whether there is a dearth of life 
savings drugs and chemicals in the 
country; . . '· ' .1 

(b) if so, the stes taken by hi:> 
Ministry t 0 make them available in 
adequate quantity; and 

(c) what measures are proposed to 
be taken •bY his Ministry to make them 
available at reasonable prices to 
common man? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETOOLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN ): (a) and (b). No, Sir. Re-
ports of shortage in respect of c~rtain 
propietory drugs for which similar pre-
parations of other manufacturers are 
also generally available, are received 
!rom the State Drug Omtrollers from 
time to time. On receipt of such in-
form ation, the manufacturing units 
are contacted and advised to Pt>surc 
continuity of supplies of such drugs in 
the affected area. The manufacturing 
units are also assisted by the Govern-
ment in resolving their poduction pro-
blems wherever such assistance is 
necessary. 

(c) By . a resolution of 8-2-1974, 
Government have appointed a Com- · 
mittee on Drugs and Pharm<lceuticaL 
Industry which is headed by Shri Jai-
sukhlal Hathi. Its terms of reference 
inter alia include:-

"(vi) To examine the mea~ures 
taken so far to reduce the · 
prices of drugs for the consu-
mer, and to recomm<!nd such . 
further measures as may be 
necessary to rationalise the · 
prices of basic drugs and for· · 
mulations. 

(vii) To recommond measures for · 
providing essentiai drugs and 
common household remedies to-
the general public, especially 
in the rural areas." 

Inter Corporate investment for Indus~
trial Development in the Fifth Year: 

Plan 

9276. PROF. MADHU DANDAVATE 
Will the Minister of LAW, JUSTICE · 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Federation of Indian 
Chamber of Commerce and Industry· 
has celled for a review of the policy · 
relating to inter-corporate investment 
to seed up iodustrial development _ 

in the Fifth Five Year Plan;: and 

(b) if so, the reaction of Govern--
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, . JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir. 

(b)_ In considering applications for 
inter-corporat~ investments received 
under section 372 of the Compar!les 
Act, 1956, sufficiency of liquid re-
sources of the investing company, fin-
ancial position of the investee com-
pany and the extent to which the in-
vestments are likely to create condi-
tions conducive to the interests of the 
concerned companies as well as to, 
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j*heir economic working and the bet- 
4erment of production ar« taken into 
■consideration. ( Inter-company invest- 

.ments are not permitted where there 
is a reasonable suspicion that they are 
prompted by speculative or malafide 
purposes.

'BartabUsbinent of a New Undertaking 
for Manufacture of Caustic Soda by 

Aluminium Corporation Limited
9277. SHRI P. GANGADEB Will 

the Minister of PETROLEUM AND 
CHEMICALS be pleased to state

■whether any proposals are made by 
the  Hindustan Aluminium Corporation 
Limited for establishing a new under
taking for the manufacture of caustic 
soda at Dudhi, Mirzapur District?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): M/>s Hindustan Aluminium 
Corporation Ltd., Bombay had applied 
in  June, 1971 for setting up a new 
plant for manufacture of 26,000 
tonnes/annum  of caustic soda at Dudhi 
in the State of U ttar Pradesh The 
application has been rejected

Drilling Oil by Foreign Powers from 
Bombay High

9278 SHRI B. V NAIK Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state

(a) whether foreign powers are for
bidden from drilling oil in Bombay 
High; and

(b) whether the sea-beds contro
versy has any immediate relevance 
to  this country?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
'CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) Yes, Sir.

(b) No* Sir.

Agitation by I* H a* 0 » l * » # » ¥ « *  
Union of Eaafcetn Bnaefa

9279. SHRI BHOGENDRA JHA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Indian Oil Employees 
Union, Eastern Branch had initiated a 
ielay hunger-strike from ?5th March 
to 2nd April, 1974 at Bhubaneshwar, 
Gauhati, Sffliguri and Calcutta;

(b) whether the Union has de
manded a high level Enquiry Com
mission mto the affairs of the 
Corporation regarding drums contain
ing water instead of oil, corruption, 
exhorbitant over-time payments, and

(c) if so, Government’s reaction 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN), (a) Yes, Sir.

lb). The Indian Oil Employees’ 
Union hus been submitting various 
demands ixom time to time and has 
also been reporting cases of irregula
rities, corruption and other malprac
tices m the working of the Eastern 
Branch Cases of drums containing 
water instead of oil, overtime pay
ments etc. have also been reported by 
the Union It had also asked for set
ting up a commission of inquiry into 
the allegations of rampant corruption 
by the management. Go-slow agitation 
and relay hunger strike from March 
25 was not however specifically against 
any particular demand but in genera) 
for settlement of all outstanding de
mands.

(c) All such cases reported by the 
union have been investigated by the
I.O.C. and corrective action has also 
been taken. Agitation by the Union 
was also withdrawn from 2nd April 
1974.
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O M H i t ' i  reaotton on Judgement 
«f Mm* Additional Dtatviet M n  of 

BlM illpat la  eu «  No SI/11
9280 SHRI BHOGENDRA JHA: 

Will the Minister of RAILWAYS be 
pleased to state.

(a) whether the first Additional 
District Judge of Bhagalpur, 
Shri Rampsh Pathak, vide  his Judge
ment in case No. 53/71 has held that 
the Post-mortem report and evidence 
of the Railway doctor of Bihpur was 
reprehensible; and

(b) if so, Government's reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) and
(b) The railway doctor only had given 
first aid treatment to the injured 
Post-mortem was not carried out bv 
him In fact while the injured was 
still alive, he was referred by the rail
way doctor for further treatment to 
civil hospital at Bhagalpur

Further information i*» being collect
ed and will be laid On the Table of 
the Sabha

Allegations made bv Indian Oil Em
ployees Union Against IO  C Officials

9281 SHRI INDRAJIT GUPTA 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a) whether the Iptfian Oil Em
ployees Union, Eastern Branch, has 
made serious alle«?atio\* of corrupt 
practices m  the I O C ;  Marketing 
Division, relating w ter alia to trans
port operations bv contractors, stores 
and purchase pilferage of products 
and supplying of water instead of oil;

(b) whether fh« Union has also 
alleged that some of the officials res
ponsible are sons/relatives of Min
isters and or IC S  officer* and

(c) if so, whether these and oth* 
allegations will be probed by an In
quiry Commission?

THE MINISTER 0 7  STATE IN 1HE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN) (a) to (c) Indian Oil Em
ployees’ Union has been reporting 
cases of irregularities, corruption end 
other malpractices of this nature in the 
working of the Eastern Branch, It had 
alfco asked for setting up a commission 
of inquiry into the allegations of ram
pant corruption by the management. 
All such allegations made by the Union 
from time to time have been investi
gated by the IOC and corrective action 
taken as necessary

Indian Oil Corporation Working with
out Chairman

9282 SHRI 'B  S BHAURA:
SHRI ANADI CHARAN DAS*

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
«>tate

(a) whether the Indian Oil Cor
poration i* working without either a 
Chairman or a Managing Director or 
a Financial Director, and

(b) if «?o, the facts and reasons 
therefor’

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS iSHRI SHAHNAWAZ 
KHAN) (a) and (b) Orders ap
pointing the Chairman have been 
issued Necessary arrangements are 
being made to fill up the posts of 
Managing Director and Finance Direc
tor

Goasteacfeon of Bridge on the Lofctak 
Project Site

9283. SHRI N TOMBI SINGH: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Government are aware 
that there is serious handicap to a ll
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. traffic on the lmphal-Tidim Road at 

. the Loktak Project site, dUe to failure 
-Of Government to provide alternative 
diversion b~idge during the construe-

. tion of the main bridge on the State 

. High Way over the Canal; 

(b) if so, the steps being taken to 
.remove the difficulties before the 

: r ainy season; ~__.~ 

(c) whether Government appre-
. hended these difficulties earlier; 

(d) if so, the precautions envisag-
. ed earli€:r; and 

(e) if not, the reasons therefo~e? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD ): (a) to (e). Two diver-
sions had been provided, one each for 
light and h eavy traffic respectively. 
during the · period of the c."nstruction 
of the main bridge on the Imphal-
Tidim road at the Loktak HE Pro-
j ect site. The diversions have been 
maintained in perfect :o;hape to enable 
smooth flow of traffic on the road in 

.:: quest'ion. 1~ I 

Shares lteld by Judges of Supreme 
Court ·and High Courts 

9284. SHRI RAMCHANDRAN 
KADANNAPALLI: 

SHRI K. P. UNNIKRISHNAN: 

Will the Minister of LAW, JUSTICE 
_AND COMPANY AFFAIRS be pleat-
, :ed to state: 

(a) whether certain judges of 
'Supreme Court and High Courts are 

'-having shares in many private firms 
and hmited companies; 

(b) if so, the particulars of such 
judges; and 

(c) the number of those judges who 
-acquired shares during their tenur~ 

i :A the office and the number of those 
·-who acquired shares before joining 
"the Bench? 

THE MINISTER OF LAW, . JUS-
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) to 
(c). The Judges are not required to 
declare their assets and liabilities to 
Government'. Government have, there-
fore, no information in the matter. 

Production of residual fuel at Koyali 
Refinery 

9285. SHRI P. M. MEHTA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Koyali refinery has 
kept up the production of residual 
fuel oil at a level of 63,000 tonnes for 
April and thereafter it has been 
slashed by 9,000 tonnes under the 
summer product mix pattern; 

(b) whether the centre has approv-
ed of this pattern; and 

(c) if so. the facts thereabout? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN l : (a) to (c) . The pkpned pro-
duction and offer of LSHS ior April, 
1974 were originally 63,390 and 63,000 
tonnes respectively. SubsE'que:1tly, 
production was revised to 58,400 ton-
nes ao::td ofl'er to 54,000 tonnes for the 
month of April on account of the fol-
lowing:-

ft) Relaxation ..in HSD specifica-
tions. 

(ii ) Higher despatches of LSHi 
in March. 1974. 

(iii) Lower supplies of Anklesh-
war crude oil in April. 

The relaxation in specifications vtz. 
increase in pour point of HSD at 
Koyali Refinery has been done with 
the approval of Government, to meet 
the increased demctnd for this product. 
Increase in pour point of HSD results 
in its higher production and lE>sser 
produdion of LSHS. 

·~ 
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Restrictive Trade Practices Indulged 
Into by Iteneoft Brothers Limited

91286. SHRI jSlAKTl KUMAR SAR- 
KAR: Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 

.pleased to state:

(a) the present composition of Board 
-of Directors of Dancan Brothers Limi
ted;

(b) the names of the principal 
-shareholders of the Company and 
•value and number of shares held by 
<each;

(c) the main line of the business 
-und the total paid up capital and the 
•assets of the Company at present;

(d) whether the Company has been 
.charged by the M.R.T.P. commission 
with indulging into restrictive trade 
practices: and

(e) if so, the nature of charges 
-against the company?

THE DEPUTY MINISTER IN THE 
•MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 

.BRATA BARUA): <aj and (b). The 
required information regarding the 
composition of Board of Directors and 
particulars of prinicpal shareholders 
of M/s. Duncan Brothers and Com
pany Limited is given in the statement 
.attached.

(c) The main line of the business of 
*tbe company is “trading and invest
ment”. The total paid up capital and 
the total assets of the company are 
Rs. 2.01 crores and Rs. 5.15 crores res
pectively as on 81st December, 1972.

No, Sir.

<e) Does not arise.
Statemrmt

(a) the composition of Boaitl of 
Directors of Duncan Brothers and

Co. Ltd., as on 1st September, 1973 J* 
as follows:

1. Sri Keshav Prosad Goenka.
2. Sri Rama Prosad Goenka.
3. Sri Dharma Vira.
4. Sri Barendra Prosad Roy.
5. Sri Gopendra Krishna Mitter.
6. Sri Jashwant Pittambardas 

Thakur.
7. Sri Shashi Kumar Mittra.

(b) Principal shareholders of the 
Company with the number of sh a re s  
and their value held by each as per 
the annual return made at 25-6-73. is 
given below:

Name of the Principal Number 
shareholder of ordinary 

shares

1. Walter Doncai & G j i Iricke
Ltd. London . 20340

2. Bank of Barb 1.a. 18060
3. Jaipur Investment Co. L td.. 1x631
4. London & Lancashire Co.Ltd. 10043
$. S.G. Engineering & Industries

Ltd..................................... 7110
6. State Bank of India 6098
7. The Coorla Spinning & Wea

ving Co, Ltd. . 4840
8. Royal Iosurance Co. Ltd. . 4477
9. Bank of India . 3380

10. Mercantile Bank (Agency)Pvt.
Ltd. . . . . 3199

11. Assam Dooars Tea Co. Ltd.
London . . . . 2904

12. Hope Tea Co. Ltd. London . 3904
13. Life Insurance Corporation of

India . . . . 2366
14. Mr. Jagdish Prosad Goenka. 177*
15. The Allynuggcr Tea Co ..Ltd.

London . . . . 145*
16. Lankapara Tea Co. Ltd.

London . . . . i4S»
17. The Leesh River Tea C«. Ltd.

London . . MS*
18. The Meenglass Tea Co. Ltd.

London . . . . 140®
19. Mr. Gouri Prosad Goenka . es5x
20. Mr. Rama Prosad Goenka . Z023

Value of each share is Rs. too/-only.
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lUrase of Compensation Moaejr by 
M n cton  to a u n M ib  and ttb cii 

in Erstwhile Banking Companies

9287. SHRI LUTFAL HAQUE;
SHRI S. N. SINGH DEO:

WiH the Minister of LAW, JU S
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) w hether a  num ber of comp
laints have been received by Govern
m ent regarding misuse of compensa
tion money by the Directors to the 
shareholders and others m  the erst
while Banking Companies and if so, 
broad features in this regard and 
steps taken by Government to date, 
and

(b) the compensation given to eajch 
Banking company and value of assets 
taken over through nationalisation 
from  each one of them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) (a) Some comp
laints have been received alleging non
distribution of compensation money 
received by 4 Banks to their share
holders and misuse of such monies by 
th e  respective managements of the 
companies Inspection of the books 
of account of 4 Banks, namely (i) 
Indian Overseas Bank Limited (U) 
Bank of Baroda Limited, (iii) Dona 
Bank Limited, and (»v) United Com
mercial Bank Limited, is being under
taken  under section 209(4) of the 
Companies Act 1956, with a view to 
ascertaining as to how the compen
sation money has been used Action, 
as waranted by the facts which emerge 
from the said Inspections will be 
taken.

(b) The amount of compensation 
fixed under the Banking Companies 
(Acquisition and Transfer of Under
takings) Act, 1970 is given in the an
nexed statement The value of assets 
taken over through nationalisation on 
th e  date of acquisition is not available

for the reason that tbe dale of acqui
sition and the dates of doling of Hie 
financial years of the Banking com
panies are different.

Statkmknt

Part (a) of the Question Part (b) of
the Questions

SI. Name of the Banking Amount of
No. Companies. compensa-

non fixed 
underthe 
Banking 

Com panic* 
(Acquisi
tion and 

Transfer of 
Undertak
ings )Act, 

1970
iRs. in 
croxes).

1. Bank of India Limited. 14*70

2. Genual Bank of India Lumttd 17*50

3. Bank of Maharashtra Limited. 2*30

4 Dtna Bank Limited. . 3*60

<$. Union Bank of India Limittd 3*10

6. Pank of Baroda 8*40

7 Indian Bank Limit td a* 30

8. Indian Overseas Bank Limitt t 2-50

9 Canara Bank Limited. 3-60

xo Syndicate Bank Limited. . y6o

t t . AllahabaH Bank LimiuU. 3*10

12 , TJwtM Commercial Bank . 8*30

13. United Bank of India 4*20

14. Punjab National Bank Ltd. . 10*20

Meeting of World s major oil produc
ing nations at Geneva

9288 SHRI NARENDRA SINGH* 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to  
state:

* (a) whether Government are aware 
that a  meeting of World’s major oil
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producing nations was held a t Geneva 
'On the 7th April, 1974 to deewto on 
giving cheap loan to developing coun
tries Jut by Increased oil price;
t (b) if so, the outcome thereof with 
particular interest of our country; and

(c) reaction of Government in this 
regard?

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHOT SHAHNAWAZ 
KHAN): (a) Yes, Sir.

<b) and (c). The meeting of the 
World’s major oil producing nations 
in  Geneva accepted in principle the 
need for the establishment of a fund 
to help developing countries. No spe
cific conclusion in this regard was, 
however, reached at this meeting.

Workers rendered jobless due to non-
supply of raw material to Plastic 

Moulders in Delhi

9289. SHRI D. B. CHANDRA GOW
DA: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government are aware 
that more than 1000 workers in the 
Plastic moulders trade in the Capital 
have been without work for the last 
one month because of non-availability 
of raw material;

(b) whether the raw material had 
been deliberately withheld to create 
artificial scarcity and high prices; and

(c) if so, the steps Government 
have proposed to ensure that raw 
material is made available to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (c). This Ministry 
has no information in this regard.

Tbe plastic processing industry is 
largely in the small acale sector. Plas
tic processing units are facing diffi
culties in procurement of plastic resins 
because the indigenous production has 
not kept pace with the demand and 
imports are at a low level The posi
tion has been aggravated due to scar
city of plastic resins and their high 
prices in the world market.

Efforts are being made to increase 
indigenous production and make im
ports to the extent possible.

Modification of Boilers of Fuel-based 
Thermal Stations (Barnaul)

9290. SHRI GAJADHAR MAJHl. 
Wilj the Minister of IRRIGATION 
AND POWER be pleased to state.

(a) whether Government have 
proposed to modify the boilers a t a 
number of fuel-based thermal stations 
(Barauni) and to make them suitable 
for coal firing and providing them 
with additional facilities for coal and 
ash handling; and

(b) if so, the amount of money 
sanctioned for  this purpose?

TUB DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) Yes, Sir. The following
units are proposed to be converted 
into coal fired ones including the units 
in the power station at Barauni:—

Name of Power Installed capacity of
Station. units to be converted.

> i

Barauni (Bihai) . 2 X15MV I 130MV 
a X50MV J

Ahmedabad (Gujarat) 4 x 15MV ’) 120MV
2 X30MV V

Trenibey (Maharashtra 2 x 62*sMV 125MV 
tra)

Dhuvaran (Gujarat). 4 x 63*5\AV 254My
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<b> The cost of conversion estimat
ed sometime back in swell cap* 48 
given below;—
i .  Bsrsatil . ft*, n  Ukfct
*. Ahmed abad Rs. 85 lakhs
3. Trombay . Rs. 350-380 lakhs
4. Dhuvaran . Likely to be small

The funds inquired to t  conversion 
at Barauni and Dhnvaran power Sta
tions will have to be met from the 
State Flan allocations. In retard to 
the Ahmedabad aad Trombay power 
stations the expenditure is being met 
by the licenses Undertakings who own 
the power stations.

Revision In World Bank’s estimates 
regarding Oil requirements

9281 • SHRI K. MALLANNA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state.

(a) whether the World Bank has 
revised upwards its earlier estimates 
of oil requirement of India for the 
current year; and

(b) if so, the broad features there
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) aitf <b>. The World
Bank had prepared a survey of the 
impact at oil price rise on the world 
economy. The survey had been re
vised when the oil prices went up in 
January, 1974. The survey did not 
specifically address itself to the prob
lem of India.
Assests of Industrial Houses and indi

vidual flrmB for mere than Rs lfr 
crere«

9292 SHRI C K. CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state;

(a) the present number of indus
trial houses and individual firms in 
our country having assets of more 
than Rs 10 crores; and

(to) their names, assets aad  proftt 
or loss lor the  years 1971-72, 1972-Si 
aad

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BJEQA- 
BRATA BARUA). (a) According to 
the Revised Industrial Licensing Policy 
announced ih February 1973, under
takings registered under section 26 of 
the Monopolies and Restrictive Trade 
Practices Act, 196®. i *

(1) undertakings which either fear 
themselves or together \yith 
their interconnected undertak
ings have assets of not lest 
than Rs. 20 crores, thereby 
attracting the provisions trf 
Section 2(Ka); or

(ii) dominant undertakings wihicfc 
either by themselves or to
gether with their intercon
nected undertakings have as
sets of not less than Rs 1 
crore, thereby attracting the 
provisions of section 20(b),

are conside -ed as large industrial
houses There are no other criteria in 
force at present for identifying largjs 
industrial houses A statement show
ing the names of all undertakings re
gistered under section 26 of the MRTP 
Act, 1969, upto 30-11-1973 was fu r
nished in the Lok Sabha recently in 
reply to Unstarred Qn, No. 4304 ans
wered on 11th December 1973

(b) The MRTP Aet does not require 
the undertakings registered under sec
tion 26 of the Act to furnish infor
mation about the value of assets and 
profit or loss from year to year.
Assistance sought by Karnataka for 
Completion of Kail and other Project*

9293 SHRI C K. JAFFER 
SHARIEF 

SHRI K MALLANNA'

m i l  the Minister of IRR1GATI6n 
AND POWER be pleased to state:

(a) whether there fees been m y  
request from the Ottvermnent s i
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K tf tn M t  regarding tbe need to pro
vide more funds for the State Gov
ernment to complete the Kali ' and 
other Projects which requires about 
Kb. 250 crores apart from the Rs. 1000 
crores of the State’s Fifth Plan; and

(b) if so, the reaction of Union 
•Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD); ’ (a) and <b). A request has 
been receive* from the Karnataka 
Power Corporation Ltd., (a Karnataka 
Govt., undertaking) for financial assis
tance for the Kalinadi Hydro Electric 
Project only and is under considera
tion.

Licence tasoed to M /s. Heeekst Phar
maceuticals lim ited far ln»ert of 
vaccine against Marek’s disease of

iwultry

9284. SHRI JYOTIRMOY BASU: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether M/3 Hoechst Pharma
ceuticals! Ltd. has recently been given 
an import licence for the import of 
vaccine against Marek’s disease of 
poultry; and

(b) if so, the facts thereof and the 
Teasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No, Sir.

<b) Does not arise.

Shortfalls in ^redaction of D.D.T. 
(T ed .) and B.H.C. <T«ek.)

8295. SHRI NARBNDRA SINGH: 
ViU the Minister of PETROLEUM 
AND CHEMICALS be Pleased to state;

(a) whether there were shortfalls 
la  the production of DJD.T. (Tech.)

and BJH.C. (Tech.) during 1872-73 and 
1S73-74;

(b) if so, the reasons therefor; and

(c) the percentage of shortfalls?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No, Sir. Pro
duction maintained an upward trend 
as can be observed from the follow
ing figures:

Item Production (tonnes)

1972 1973

B.H.C. . 17,330 20,380

D. D. T.. 3,849

(b) and (c). Do not arise.

Expansion programme of Railways la 
Madhya Pradesh

9296 SHRI NARENDRA SINGH: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the salient features of the ex
pansion programme of the Railway# 
in Madhya Pradesh during the next 
two years and

(b) the proposals of constructing 
new railway lines and expansion of 
existing ones under consideration ef 
Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
following important works are in 
progress:—

1. New lines

Guna-Maksi (New B. G. Line):

Construction of 193 Km. long B.G. 
Mne at an estimated cost of Ra. 10
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W ires  between Guna and Maksi in 
Madhya Pradesh is in progress. A 
length of 132 Km. of this line has
2. Doublings

been completed and it is expected 
that the line will be completed i a  
1975*76.

Name of the project. Length Cost(Rs. Target date 
(ia Km.) in Lakhs)

X. R airu-Sank............................................
2 Sodagar - D a b r a ...................................
3. Bma-Katni Section remaining single line 

portions.

15-76 108*63

1893 16x 74 
86-74 8674

March, 1975.
June, 19745.
Expected to be com

pleted by 1976-77 
subject to avail-
ahiKwr o f  fund* M i t
permanent Way Ma~ 
Materials.

3. MAJORLINE CAPACITY WORKS.

Particulars ot work Cost in lakhs of Rs Target date of com
pletion.

(i) I tarsi Yard-Provision of additional fa
cilities...............................................

& 1(u) Bina-Provision of flyo vre across Bina- 
Jhansi main line to Bina-Kota and

10 1* 0 1 Not fixed

Bina-Jahsi lines................................ 103 I I Not fixed.

(ui) Bacheli-Railway facilities to serve iron ore 415 05 
(Rly’s portion)

,rv16 4  ?9(Deposit;

March, 75,

4. Electrification
Electrification of Kirandul-Ama-

pleted and results thereof become 
known.

gura section as part of the Waltair- 
Kirandul Railway Electrification 
scheme ia in progress and is likely to 
be completed in 1976-77.

(b) The following important pro
posals are under consideration:—

NEW JUNES/CONVERSIONS
1. Dhalh Rajhara to Dantevcara/ 

Jagdalpur

A Final Location-cum-Traffic Sur
vey for Dhalli-Rajhara-Jagdalpur 
which will serve the Bastar District 
of Madhya Pradesh is in progress A 
decision regarding its construction 
wiU be taken after the survey is com-

2. Satna to Beohan via Rewa (New  
B.G. L ine )

A traffic survey for a new B.G. 
line from Satna to Beohan via Rewa 
has already been completed and the 
report is under examination. A deci
sion regarding the construction of this 
line would be taken after the report 
is examined from all aspects.

3 Conversion o f Raipur-Dhamtari 
N.G. Section into B.G.

This conversion is alao being consi
dered alongwith Dhalli-Rajhara-Jag-

da’nui *v*w E G. line.
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-4. Hirdag_arh to Ghoradungri (New 
B.G. line). 

A survey has been . carried out for 
-construction 'Of 73 Km. long line f~·om 
Ghoradongri to Hirdagarh which will 
help in the development of coalfields 
in that area. The reports are under 
.examination and a decision regarding 
_its construction will rbe taken shortly. 

. 5. Mahoba to Khajumho (New B.C. 
Line) 

There has been: a persistent demand 
.for construction of a railway l'lne from 
.Mohaba to Khajuraho. Provision has 
been made for this survey in the 
.Bu,dget for 1974-75. 

ti. Conversion of the northern portion 
of the Satum N.G. Railway sys-
tem into B.G. 

The traffic survey for the conver-
.;gion into B.G. of the northern section 
-of the Satpura Narrow Gauge Rail-

. way System with its branches con-
sisting of (a) Parasia-Chhlndwara-
.seoni-Nainpu:-Mandla Fort. (b) Ja-
balpur-Nainpur-Balaghat-Gondia ·ar,d 
(c) Chhindwara-Nagpur has been 
completed and the report is under 

-examination. Further considerati,on 
-will be 'given aft~r the report is exa-
mined from all aspects. 

SURVEYS FOR LINE CAP A CITY 
WORKS 

1. Traffic Survey to deterrnine ad-
·ilitional line capacity work on Jukehi-
Satna-Chhoki (250 K.M.). 

2. Engineering-cum-traffic survey 
·for doubling the line betwc·en Bilas 
_pur and Anuppur (127 K. M.) includ-
ing avoiding line at Bilaspur. 

· 3. Traffic-cum-Engineering Survey 
·to estimate the requirements of traffic 
over the following important coal 
arrying routes:-

(i) Bina-Ruthiyai -MakEt 

.(ii) Bhopal-Ujjain-Nagda-
Ratlam-Godhra. 

(iii) Godhra-Anand and 

(iv) Anand-Ahmedabad-
Sabarmati. 

m1 ffi;t' ~~~~~if; f~ 
~ lf>l C{f ~ ~ 

9297. ~r ~ ~ mt : iflrr "' . 
fRT~ 15ft~ ~ +f(:ff lfQ: Gf~Ti'f Cf>f '[.'il 

Cf,Df fq; : 

(cr.) -..::r~~vr onT c:rQ-, 1 9 7 2, 1 97 3 

>.iR 1 9 7 4 lt ~ f;=p:f(:TOT ~ f~Q; ~;; i'f 

fCf>cFrr f~ :=rr ~Frufw ~r >;rR \3'tr"f.T <mT 

;;;:rmn: ~'r alfr CfQ: fCf>tr-;cr.tr Cf>P:f ~ f'(ICJ; 

cfl '~~ ;;pn q;f.:r -q;r;:r B' Cf>P:r ~r ~) ;:,': 

~ ; >;rR 

( l2f ) q'f~1 f "f~ lt GfTC?' . f;:r::;'80T 

tr 'i"Cf;:;[ f q;;:r-f tf1' CFP:fr ~~ f 'RT 

fu;:nf !At~ f~ ~it~~ "' . 

<~r ftr~ SR1R) : (Of:) >;rr·{ (<T). 

1 9 6 9- 7 0 # F:fCF;: 

c.<1n: "![oft >;f"r<:: ~-~ ~ Fit ~; <;;cr l:T ~r ;J€ 
;f'r ;;;:r'f<:: lf'Q fq;tr"<' q·~ <.:e:r'l:ii·;c;: f'<;9l' q ~-<r ·::rr 

~!.if I ~ H 5l'Cf. f7 1 9 7 1---7 2, 1 9 7 :2- 7 3 

>;TT"<:: 1 9 7 3- 7 4 it :;T~F: <:"f'Ji''"'H;:; ~ 
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1 2 3
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14 THKWFf 1225.916
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Railway premiess k t  <rat to offices «  
Southern Bailway Mtedoor Union

9360. SHRI G. HHUVARAHAN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) how many Railway premises 
hare been let out to the Central and 
branch offices of the Southern Rail
way Mazdoor Union since I960; and

(b) the total amount of rent assess
ed and realised in respect of these 
buildings upto 31st March, 1974?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): la) 80

(b) Material is being collected and 
will be laid on the Table of the 
Sabha as soon as possible.

Recognition to ta u u ta s  of Southern 
Railway Ma«4oor Union

9301. SHRI G. BHUVARAHAN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether the Southern Railway 
Mazdoor Union has been permitted 
to open a number of branches in one 
and same place in order to exploit 
the privileges like free passes »H  
special casual leave allowed to a re
cognised union; and

(b) -whether the Southern Railway 
administration hat observed the rele
vant rules in granting recognition to 
•uch branches?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (•)
Southern Railway Mazdoor Union, has 
been permitted to open more than 
one Branch at one station for organ
isational purposes.

(b) Yse.

Ferrous scrap disposed of on Southern
• Railway

9302. SHRI G. BHUVARAHAN: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) the total quantity of ferrous 
scrap disposed of on the Southern 
Railway under bipartite algreements 
during the last two years, and

(b) whether the procedures laid 
down in the relevant Railway Code 
and Manual have been followed in 
these cases7

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
1972-73 2579 814 M.Ts.

(a) 1972-73 2570.814 M.Ts.
1973-74 4495 704 M Ts.

<b) Yes.

Shareholders of Jaipur Udyog 
Limited

9303. SHRlSMATl ROZA DESH-
PANDE:

SHRI C K. CHANDRAPPAN:
Will the Minister of LAW, JUS

TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether Government are aware 
of the shareholdings of Shri Alok P 
Jain, the Chairman of Jaipur Udyog 
Limited m that Company;

(b) whether major shareholding in 
the Jaipur  Udyog Limited belong to 
L IC ., Rajasthan Government, Nation
alised Banks and other public finan
cial institutions;

<c> if  so, the flatten* features of the
shareholdings of each;

(d) whether there are any Gov
ernment representatives on the Board 
of Directors of the Jaipur Udyog 
Limited, and

(e) if so, the name of the person 
who had represented Government o r 
semi-Governmeint financial! institu
tions in the last Annual Meeting of 
the Company held on the 31st Janu
ary. 1974 at Sawatonadhopur Raja
sthan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARITA): (a) to <e). Infor
mation is being collected and will be 
laid on the Table of the House

Non-payment of wages to employees
of Nagpur (Centtfftl Eallway) for 

parttaMatiou in agitation

9304 SHRI Y. ESWARA REDDY-
Will the Minister of RAILWAYS 

be pleased to state*

(a) the number of employees of 
Nagpur, Central Railway, who have 
been denied wages for the penod of 
food agitation from the 19th Decem
ber 1973 to 28th December, 1T73,

(b) w hether the em p lo \e^  in
c h e d  in the agitation have been 
denied wage*? and if not, the reasons 
for discrimination between employer 
and employee;

(c) w hether any steps h a \P been 
taken to ensure regular supplv of 
rations after the agitation; and

(d) if so, w hat are they’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 2041. 
On the policy of ‘No work, no pay*.

(b) No discrimination was made.

<c) and (d). State authorities have 
been approached asiking for regular 
and adequate food supply to staff
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Supply of m r & u  water from T*w*a- 
M ttf tt t a n m k r  for aaoond crop 

caltlvatieii la  Xrisima Delta

9305. SHRI Y. ESWARA REDDY: 
“Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether any decision or ar
rangement had been arrived at with 
the concurrence of Karnataka Gov
ernment for the supply of surplus 
■water from the Tungabhadra Rfper- 
voir for temporary second crop culti
vation in the Krishna Delta;

(b) if so, the main features thereof;
(c) the extent of increase in acre

age under second crop cultivation in 
Krishna Delta upto 1970;

(d) whether there is any provision 
in that arrangement lor the supply of 
surplus Tungabhadra waters for tin* 
second crop under K. C. Canal also; 
and

(e) if so, the increased extent of 
acreage in second crop under the K.C. 
Canal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). Tn 1953-54, 
after the Tungabhadra Dam started 
-functioning, it was decided that the 
surplus waters from the Tungabhadra 
{Reservoir may 'be utilised for tempo
rary second crop cultivation in the 
Krishna Delta, with the concurrence 
of the Government of Karnataka, rnd 
on the understanding that such culti
vation would not give rise to any 
special claims and that the different 
blocks in the Delta would be supplied 
with water in different years. In ac
cordance with this arrangement, which 
is purely temporary, water was re
leased for the second crop cultivation 
in the Delta since 1953-54. The area 
of second crop cultivation which was 
18350 hectares in 1953-54 increased 
-to 198530 hectares in 1968-69.

(d) to (e). No nich provision exists 
for supply of surplus Tungabhadra 
waters to K.C. Canal. However, re
leases were made from the Tunga
bhadra Dam to K.C. Canal since 1953- 
54 on the clear understanding that 
this would not give rise to any spe
cial rights. Due to such releases, 
there were larger withdrawals of 
water in K.C. Canal. The area irri
gated under the second crop under 
the Canal increased from 7173 hec
tares in 1953-54 to 44232 hectares in 
1968-69.

Canal project under Tungabhadra 
reservoir

9306. SHRI Y. ESWARA REDDY: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state.

U) the names of canals or projects 
completed or under construction 
under the Tungabhadra Reservoir;

(b) the estimated acreage under 
each canal or project, separately, 
di?trict-\visc;

(c) the extent of utilisation of v atsr 
in T.JIC. under each canal or pro
ject- and.

(d'i when the spillover schemes are 
proposed to be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The following canal 
works form part of the Tungabhadra 
Project,

(i> Tungabhadra Low Level Ca
nal on Left and Right Banks.

(ii) Tungabhadra High Level Ca
nal Stage I & II on the Right 
Bank.

The Low level canal have beer 
completed.
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(b) The area proposed to be irri
gated annually under both the canal 
systems is given below:—

In Andhra In Karns- 
Pradesh (aka

(In Hcctres)

i. Low Level Cttnal
(Right Bank) . 6oai2 37387

sl Low Level Cuts!
(Left Bank) . . .  234833

3. High Level Canal
(Stage I & II) . 101943 55263

162155 327472

(c) The annual utilisation under 
the low level canals and High level 
canal is 1.47 million Cubic metres 
and 1.02 million Cubic metres res
pectively.

(d) The spillover High Level Ca
nal works are expected to be com
pleted in the Fifth Plan.

Formation of a holding company fer 
Central Sector Power Projects

9307. SHRI SHASHI BHUSHAN:
PROF. MADHU DANDAVATE:

Will the Minister of IRRIGATION 
AND POWER be pleased to state*

(a) whether a final decision to 
form a holding company for central 
sector power projects has since been 
taken;

(b) if so, the salient features there
of; and

(c) whether the proposed company 
is also likely to be entrusted with the 
task of Inter-State power transmis
sions?

TKB DEPUTY MJNlBTlR I*  f f iE
M & asrav  o f  um i^A T ioN  a u d
POWJgR (SHRI SIDDHHWfWAB! PRA
SAD): (a) to (c). No final decision 
has yet been taken on the organisa
tional set up for Central Sector Pro
jects.

Review of Working of M.R.T.P.
Commission and M.R.TJP. Act

9808. SHRI SHASHI BHUSHAN: 
SHRI B. S. BHAURA:

Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS 
be pleased to state;

(a) whether Government have re
viewed the working of M.R.T.P. Com
mission and M.R.T.P. Act in view of 
the growth in terms of turn-over, 
assets and profits of large business 
houses in spite of the operation of this 
Act and the Commission; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE ANI> 
COMPANY AFFAIRS (SHRI BEDA- 
fcRATA BARUA): (a) and (b). A
Statement is laid on the Table of the 
House.

Statement
The M.R.TP. Act came into force 

on 1st June, 1970 and its effective 
administration started only in 1971. 
It is too early to have a proper and 
objective assessment of its impact on 
the working of the big business houses 
or on the phenomenon of concentra
tion of economic power in the hands 
of those houses to public detriment. 
The expression “big business houses” 
or “'monopoly houses" has not beer 
defined either in the MRTP Act or in 
the two reports submitted by the 
Monopolies Inquiry Commission and 
ILPIC respectively. Th® MRTP A ct 
in Chapter HI, deals with the concept 
of “inter-connected" undertakings or 
group* of undertakings. H«w*ver,the 
Industrial licensfaap Policy Inquiry
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Committee gave a list ©f 20 industrial 
bourns which it described as the large* 
industrial houses each of them with 
assets of Ss. 35 crone  or above. FW 
the present purposes, as a point «* 
reference, one may take into account 
these 30 larger industrial houses and 
qyamintt their growth in the last fsw 
years in terms of turn-over, assets 
and profits. The growth of their 
aggregate assets during the period 
1963*64 to 1970-71 came down from 
30.7 per cent to mere 5.8 per cent. The 
growth of these houses in terms of 
turnover, gross profits and net profits 
during the year 1969-70 and 1970-71 
waa also quite normal. Incidentally, 
it should be noted that there is no
thing unusual in the normal growth 
of undertakings during a period ot 
general industrial growth in the coun
try. The object of the MRTP Act 
inter-alia is to provide the operation 
of economic system does not result 
in the concentration of economic power 
to the common detriment and it would 
appear therefore that the growth of 
any undertaking peruse cannot be 
called undesirable though it has to 
be ensured that such growth is, !n no 
manner, detrimental to the public 
interest. It has to be observed that 
between 1955-56 and 1971-72 the share 
of the private sector companies in 
the paid-up capital of the total corpo
rate sector has gone down from 93.6 
per cent to 49.0 per cent while that of 
Government companies has shot up 
from 6.4 per cent to about 51 per cent 
Again in the letters of intent/indus
trial licences issued during the last 
few years, the share of the larger 
industrial houses and foreign com
panies which have been assigned 
responsibilities largely in the core and 
the heavy investment sectors, has been 
progressively coming down. From 
1970 to 1973, the share of the 20 large 
industrial houses was only 4.9 per cent 
as against 12.3 per cent of the letters 
of intent issued to than between 1956 
and 1966. Their share in the indus- 

. trial licences issued between 1970 aad
1973 varied between 5.9 per cent and 
8.5 per t

Under the Industrial l i censing 
Polity as announced in February* 
1973, oompamas belonging te the 
industrial houses as understood in 
Chapter III of the MRTP Act are 

to expand only in 19 «we in
dustries as outlined in the Appendix 
to this Policy or in export-oriented 
industries. They are debarred from 
going into any other field. An inform
al study group appointed by the 
Ministry of Industrial Development to 
examine the question of breaking up 
of inter-connections in large houses, 
came to the conclusion that Central 
Government in the last few years 
had taken a series of measures calcu
lated to reduce the concentration of 
economic power in the hands of the 
larger industrial houses e.g., the na
tionalisation of the major commercial 
banks, the abolition of the system of 
managing agency, the new guidelines 
on the investment policy of public 
financial institutions including conver
tibility of loans into equity and effec
tive participation in management, the 
significant growth of public sector, and 
noted that as a result of these mea
sures and as a result of the coming 
into operation Of the present indus
trial licensing policy and of the 
MRTP Act, the concentration of eco
nomic power in the hands of these 
large houses had been significantly 
checked.

Loss suffered by Railways daring
1973-74 dne to Strikes and Thefts

9309. SHRI SHHIKISHAN MODI: 
SHRI SHANKARRAO 

SAVANT:

Will the Minister of RAILWAYS be 
pleased te state:

(a) the total loss suffered by the 
Railways during 1973-74 due to Rail
way strikes leading to arson, looting 
and sabotage of Railway property;

(b) the total amount of compensa
tion paid to the public for the loss or 
pilferage ol their goods and belong
ings during this period; and
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(c) the total amount spent oa the 
maintenance of Railway Protection 
Force during the last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Rs.
1,20,025 approximately.

(b) Rs. 6.53 lakhs approximately.
,<c) 1971-72 Rs. 13,75,00,094

1972-73 Rs. 14,84,15,625
1973-74 Rs. 17,74,85,638

(Estimated figures as 
the accounts have not 
yet been dosed)

Target for Power Generation and
Supply in West Bengal and Maha

rashtra in Fourth Plan

9310. SHRI S. N. SINGH DEO: Will 
the Minister of IRRIGATION AND 

POWEr  be pleased to state.-

(a) the target fixed for Fourth Plan 
period for power generation and 
supply in West Bengal and Maha
rashtra;

(b) the pi ogress made so far in 
these States;

(c) the reasons for shortfall, if 
any; and

(d) the steps proposed to be taken 
in the Fifth Plan period to cover the 
back log in these States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) In Maharashtra and West 
Bengal, an additional installed capacity 
of 1185 MW and 251 MW respectively 
was targetted to be commissioned 
during the Fourth Plan period.

(b) Installed capacity of 530 MW 
In Maharashtra and 131 MW in West

Bengal was commissioned during the 
Fourth Plan.

(c) and (d). The main reasons for 
shortfall have been slow progress in 
civil works, delay in delivery of equip
ment, and difficulties in the procure* 
ment of essential materials in tune. 
To achieve the target of power genera
tion envisaged in the draft Fifth Five 
Year Plan, the following steps are 
being taken:

(i) Restructuring of the electri
city supply industry with a 
view t0 improve the capability 
to achieve targets and remove 
past short-comings.

(ii)  Changing procedure* and 
priorities so as to c.vsure 
timely and adequate am ia
bility of all required impute 
including funds.

(iii) Installing effective multiUei-’d 
monitoring systems so as to 
watch performance and sup
ply timely correctives w h o 
ever necessary.

Rise in cost of continuing Irrigation 
Projects in West Bengal

9311. SHRI S N. SINGH DEO. Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether estimated cost of each 
continuing irrigation project in West 
Bengal has now risen due to rise in 
cost of materials, land and labour 
rates; and

(b) if so, how far estimated costs 
have risen and to what extent the in
crease in the cost has been neutrali
sed by increased central assistance?

THE DEPUTY MINISTER IN- THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) Yes, Sir.
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a (to) Tbe original!? sanctioned cost 
and the latest estimated con <* such 
projects is as under:—

(Amount in Lakhs)

S. Name of project 
No.

Original
estimated
cost

Latest
estimated
cost

X, Mayurakahi 
Project . 1550* 00 2046*00

2. Kangsabati 
Project . 2525*90 5200*00

3. Hinglow scheme 97*94 150*00

4. Saharajore scheme 20*64 77-00

The Central financial assistance tu 
the States, including West Bengal in 
the Fourth Plan, was being provided 
in the form of block loans and grants 
as a whole and it was not relatabla 
to any particular project or head of 
development The irrigation projects 
are implemented by the State Govern
ments within their overall develop
ment resources.

FACT Officials visit Abroad

9312. SHRI RAMACHANDRAN 
KADANNAPPALLI:

SHRI VAYALAR RAVI:
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to state:

(a) the number of officials of 
FACT, Kerala who have gone abroad 
during the last three years; and

(b) the total expenditure incurred 
by them including foreign exchange 
and the duration of stay abroad in 
each case#

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH 
NAWAZ KHAN): (a) and (b). The 
information is being collected and 
will be placed on the Table of the 
House.
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of
Drugs by H |s Pfiaers U n H ti

9314. SHRI BHALJIBHAI PAR- 
MAR: Will the Minister of *®CRO- 
LEUM AND CHEMICALS be pleased 
to state:

(a) whether Mjs Pfizers Limited 
have made unauthorised production of 
Tetracycline and Chlorpropamide 
capacity for a  long time and subse

quently applied for its regular Nation;

(b) whether these regularisatioas 
were allowed on the conditions that 
a certain percentage of production 
will be exported, an export bond exe
cuted and physical verification would 
be done by DGTD;

(c) whether these conditions were 
not adhered to, no export bonds were 
executed and exports as per condi
tions made; and

(d) if so, what steps Government 
propose to take to curb these anti- 
Indian activities of this multi-na
tional foreign fii\n in our country?

THE MINISTER OF STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN); (a) and (b). Tetracycline.

M/s. Pfizers have been producing 
this item in excess of their licensed 
capacity except for the years 1961, 
1967-68 and 1968-69. The capacities 
licensed in their favour at different 
times were as follows:—

Licensed capacity(m Kg.)

Tetracycline Oxyte- Total 
tracycline]

i960 3000 3000 SOOO
1965 . 3000 7000 IOOOO
*967 . 5000 9000 34000

The Usance isroed te  1968 was 
subject to the following expert coali
tions:—

(a) That additional foreign ox* 
change required for the im
port of raw materials in con
nection with the manufacture 
of additional 5000 Kg. odf 
tetracycline would be earned 
by exports under Kxport 
Incentive Schemes; aHI

(b) That 25 per cent {Tweaty five 
percent) of the actual produc
tion of tetracycline in value 
will be exported annually from 
1986-67. A bond to this effect 
should be executed in consul
tation with the Ministry of 
Commerce.

The licence issued in 1967 was 
subject to the following export condi
tions:—

(a) Production in excess of ten 
tonnes of tetracyclines shall 
be exported, unless Govern
ment by prior approval give 
permission to sell any nart of 
it in the country; in the first 
year four tonnes must be ex
ported;

(b) Irrespective of the actual 
quantity of tetracyclines ex
ported from the second year 
onwards, as above, a total of 
Rs. 15 lakhs annually must b® 
exported as an average over 
five years of tetracycline and 
other items of pharmaceuti
cals. This export of Rs. 15 
lakhs should be over and 
above thel current level of 
export;

(c) The commitment to expert 25 
per cent of the initial capa
city of ten tonnes of tetracyc
lines, in value, remains. 
There would, however be no 
objection to the export of 
tetracycline and other items 
of pharmaceuticals provided 
the total value of 2500 Kg. of 
tetracyclines will be calculat
ing factor.
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Chlorpropamide

M /a W tw  limited, Bombay have 
towm granted fatter ol intent No. 1 
<Sfl)/B9-Chem. H3j dated the 16th 

November, 1972 for effecting aubstan* 
tlt l  expension tor the manufacture ol 
Chlorpropamide Irom 1.5 tonnes per 
annum to 6.5 tonnes per annum The 
latter ol intent contains the condition 
that 20 per cent of the additional capa* 
city allowed will be exported and an 
export bond executed. Their produc
tion during the last three years was 
as under:—

*97*
*97*
*973 

<c> and (d).

10'97 tonnes 

12*9 tonnes 

9*079 tonnes

Tetracycline

No export bond has so far  been 
executed by M/s. Pfizer Ltd. Instruc
tions have, however, been issued 
recently to them to execute bn export 
bond valid upto 1978 extendable by 5 
years at the option of ‘Govt.

Chic ropropamide

The legal undertaking submitted by 
the party dated the 26th February, 
2974 to give effect to the export obliga
tion has been accepted vide commuiu- 
cation received from CCI&E dated 

the 14th March, 1974.

<fcn«trocttoi» of Santaldih Thermal
JPwwer Station la  West Bengal

9315. SHRI SAKTI KUMAR SAr - 
KAR: Will the Minister of IRRIGA
TION AND POWER be pleased to 
state;

(a) the main features of the work 
oo»e end the money spent for the 
construction of 120 M.W. unit of 
vowtir generation at Santaldih

Thermal Power Station in Furulia 
(West Bengal);

(b) whether this project will be 
completed in scheduled time; and

(c) If not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 

POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). The project 
for constructing a thermal station at 
Santaldih in West Bengal envisages 
installation of four units of 120 MW 
each. The commissioning of the units, 
however, could not be completed o& 
schedule for several reasons like non
availability of essential materials, 
some items of equipment etc. The 
first unit was commissioned iii October
1973. The second unit, scheduled to 

be commissioned by December, 1974, 
is now expected to be commissioned 
during the early part of 1975 The 
third and fourth units originally 
scheduled to be commissioned in 

December, 1975 and October, 1976 are 
now expected to be commissioned in 
June, 1976 and December, 1976, res
pectively. Various items of works 
connected with these units are at 
different stages. The total expendi
ture incurred on the project upto the 
end of March, 1974 is reported to be 
about Rs. 5951 crores.

Plastic Producing Units and Supply 
of Raw Materials to them

9316. SHRI JYOTIRMOY BOSUi 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) total number of units pro
ducing plastic and allied materials 
in the country, State-wise;

(b) how many of those units are 
(1) large, (2) medium and (3) small;

(c) quantity and value of each 
category of raw material needed fbr 
the plastic and allied industries



127 Written Answers MAY 7, 1974 Written Answer* ***.

Imported, year-wise during the last 
three year*;

(d) quantity and value of raw 
materials produced indigenously; and

(e) quantity and value ol each 
category of raw material supplied to
(1) large, (2) medium and (3) small 
units, year-wise, during the last three 
years?

THE MINISTER OP STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAHNA
WAZ KHAN): (a) to (e). The infor
mation is being collected and will l»e 
laid down on the Table of the House.

port policy. To make the country 
self-sufficient in soda ash, adequate 
further capacity has been approved so 
that together with the capacity in* 
stalled, it totals 13.00 lAkh tonnes/ 
year as against the production target 
of about 9 lakh tonnes by the year 
1978-79.

Railways inability to more stocks to  
Steel Plants

9318. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to state:

Shortage of Soda A di in Small Scale 
Sector

9317. SHRI VAYALAR RAVI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Government are 
aware that the ‘Soda Ash’ an essential 
industrial raw material is not availa
ble in the open market while it is 
available in black market; and

(b) if so, the steps Government 
propose to take to make it available 
to the genuine users and small scale 
sector?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAHNA 
WAZ KHAN): (a) Question of a 
black market in soda ash does not 
arise as neither the price nor the dis
tribution of this commodity is con
trolled.

(b) The soda ash manufacturers 
have been advised to make supplies 
direct to their established actual 
users on the basis of the best offtake 
in the last three years. Besides, im
ported soda ash is available to all 
actual users under the canalised im

(a) whether authorities of the* 
Bharat Coking Coal have alleged 
that its production is improving, but 
the Railways are not able to move 
the stocks promptly to the Steel 
Plants; and

(b) if so. Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Detention of Puri Express and Utkat 
Express by Hooligans at Balasore

9319. SHRI SHYAM SUNDER 
MOHAPATRA: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether the Puri Express was 
detained on the 6th April night at 
Balasore by hooligans as a result of 
which the train was late by 5 hours 
and whether Utkal Express was also 
detained; and

(b) whether smugglers are regu
larly snuggling rice from OriMa to  
West Bengal by these traina?
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t h *  d e p u ty  w m m m  m  THE
MINISTRY CMP RAILWAYS (SHRI 
MOHD. SHAFI QURISHD: («) 7 Dn
Purf-Howrah Express and 77Dn Utkal 
Express were chained at Baiaaore

- for about 4 hour* on the night of 
6-7/4/1974 toy the public lor check
ing rice smuggling.

(b) Some cases of smuggling of 
nee by trains have come to notice.

Shifting of 00MM
Sonth Eaotem Railway Cak»tto

to

THE DEPUTY MINISTER IK THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SXDDHESHWAR 
PRASAD): (a) No, Sir. The project 
report is under examination.

(b) The work on the project will 
be taken up aft*- the approval of the 
project and provision of necessary 
funds.

9320 SUM SHYAM SUNDER 
MOHAPATRA: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether it ia likely that some 
Deportments of South Eastern 
Railway w ill be shifted from Calcutta 
to Orissa in response to popular 
demand; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No

(b) Does not arise.

Clearance of Varahi Hydro Electric 
Project in Karnataka

9321 SHRI C K. JAFFER SHA- 
RIEF: Will the Minister of IRRI
GATION AND POWER be pleaaed to 
state*

(a) whether the Central Govern
ment ihave cleared the Varahi Hydro 
Electric Project in Karnataka; and

(b) if so, the time by which the 
work on the project ia expected to

wtth Chief IBoleters of 
Punjab and Haryana regarding

flutflf 1 iinnol of Boao Dispute

9323. SHRI RAGHUNANDAN LAL

BHATIA: Will tbs Minister of IRRI
GATION AND POWER bo pteaaed to 
state:

(a) whether he had any meeting 
with the Punjab and Haryana Chief 
Ministers on the 3rd April, 1874 
regarding settlement of Beas Dispute; 
and

(b) if ao, whether any decision has 
been arrived at?

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT):
(a) and (b). Only the Chief Minister 
of Punjab had met the Union Minister 
for Irrigation and PoWer on the 3rd 
April, 1974, when, among other things, 
the question of sharing of the Ravi- 
Beas water* also figured In the dis
cussions. No decisions have yet been 
reached
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Lend aid 4o ¥m r im Tamil NMtt

9324. SHRI R. V. SWAMINATHAN:

Will tb* Mini«t«r of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether tfam if Nadu State h*& 
started giving flttawel^l aid to the 
poor m  respect ot  court cases;

(b) if so, what kind of assistance 
is being provided" to the poor in this 
regard;

(c) whether any other State has 
started this scheme;

(d) whether the Union Govern- 
mpnt have also decided to help the 
State Governments ftnanudi.y for 
implementation of such schemes; and

(e) if so, to what extent?

THE MINISTER OF STATE TN 
THE MINISTRY OF LAW JUSTICE 
AND COMPANY AFFAIRS (SHRI 
NITIRAJ SINGH CHAUDHARY) 1
(a) to (c) The information is being 
collected and will be laid on the 
Table of the House

(d) No, Sir.

(e) Does not arise

Payment of Officiating Allowance to 
L o fim  Porters at Ghariaba*

9325 SHRI ONKAR LAL BERWA: 

Will the Minister of RAILWAYS 

be pleased to state:

(a) whethfer some Luggage Porters 
working at Gfuudabad station vrho 
were ordered by the administration 
to work as Goods Marker* In A c *
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^  Period M  October,
1968 to 22nd January, 1974,

(to) if  0<$A«ttoe reasons for the delay, 
And

(c) the steps taken to expedite 
payment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) to
(c) Information is being collected 

and will be laid on the Table of the 
3abha

Irrigation Schemes for Rajasthan

9326 SHRI SHIVNATH SINGH 
Will the M inster of IRRIGATION 

AND POWER be pleased to state

(a) the irugation ochemes which 
-aie under consideration of Govern
ment for districts of A l^ai Bharat- 
pui Jhunjhunu, Churn and Nagore 
of Rajasthan during Fifth Five Year 
Plan,

(b) whethei any survey has been 
made io r irrigation canal for Alwai, 
Bharatpur and Jhunjhunu Districts of 
Rajasthan from Ganga River, pnd

(c) if so, the progress made m this 
regard’

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD) (a> The Fifth Five Year 
Plan of Rajasthan i t  yet to be finalis
e d

(b) and (c) No scheme for such a 
canal system, based on a Survey has 
been received from the Government of 
Rajasthan

Rwutiac Bo o m  fo r TeavetH»f Tfcfeat 
Examine** m i  O w M tf l l i

9327 SHRI RAMAVATAR
SHASTRI.

SHRI K. M MADHUKAJ^
Will the Minister of RAILWAYS

be pleased to state:

(a) whether Travelling Ticket 
Examiners and Conductors are not 
provided with the facilities of proper 
running rooms, and

(b) if so, what action is being 
taken by the Railway Administration 
to provide separate running room 
facilities to them*

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) and
(b) According to the extent instruc
tions, certain categories of non-run- 
ning staff like Travelling Ticket Exa
miners, Conductors etc , are permitted 
to avail of resting facility m the run- 
n ng rooms sub3ect to spare accommo
dation being available therein after 
meeting the requirements of regular 
running staff Railways have also 
been advised to provide rest room 
facility for certain categoiies of non
running staff including Travelling Tic
ket Examiners, Conductors e tc , on a 
programmed basi«? at Stations where 
spare running room accommodation is 
not available

Provision of Two Sets of Summer 
Uniforms to Ticket Collectors 

(North Eastern Railway)

9328 SHRI RAMAVATAR
SHASTRI 

SHRI K M MADHUKAR

Will the Minister of RAILWAYS 

be pleased to  stats:

(a) whether there is Any circular 
by Railway Administration to pro
vide two set* of Summer Uniform ty



Tfckst Collectors in place *  « set* 
on North Eastern  Railway; and

(fe) if  so, the naaoH  therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY 0 7  RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): £•) and 
Cb). A* a result of instruction* issued 
ob tbe basis of tbe recommendations 
of Uniforms Committee, 1909 and 
accepted by tbe Government, the Tic
ket Collectors on North Eastern Rail
way are entitled for two sets of Sum
mer Uniforms.
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Attack on the Deesenstrators of 
Railwayman at Pathardih by 

Anti-Social Elements

9329. SHRI RAMAVATAR 
SHASTRI:

SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS 
be pleased to state;

(a) whether any anti-social ele
ments attacked the demonstration of 
Railwaymen with lethal weapons and 
pipe guns at Pathardih on 29th 
November, 1973 causing serious 
injuries to some employees;

(b) if so, the facts of the incident;

(c) the salient features of the 
agreement made between the repre
sentatives of Railway employees and 
DS/Dhanbad on 30th November, 1973 
following the agitation of Railway
men; and

(d) the action taken to implement 
each item of the agreement?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURflSHI): (a) to (d). 
The Information is being collected and 
will b* laid on the table of the Sabba.

8mDr «f M  tv 0 M i  W
H.V.C. daring last throe yew s

9330. SHRI A. K. M. ISHAQUL1: 
Will fee Minister' of IRRIGATION 
AND POWER b« pleased to state;

(a) the total k.w. power supplied 
to Calcutta by D.V.C. during the last 
three years, year-wise; and

(b) the prospects of power supply 
to Calcutta from D.V.C. during
1974-75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) The power supplied *>y 
D. V. C. to Calcutta Electric Supply 
Corporation during the last three years 
is as given below:
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Year Million kwh.

1970-71 . 613-341

1971-72 . 505-781

1972-73 • . 589-649

(b) There is no contractual obliga
tion for the D. V. C. to continue to 
supply power to Calcutta, since the 
contract in this regard expired in 1969. 
However, ‘considering the power shor
tage in Calcutta, D. V. C. will continue 
to supply power to Calcutta to the ex
tent possible, after meeting its statu
tory obligations and the priority loads 
of national importance, such ag rail
way traction, Coal mines, and steel 
plants which the D.V.C. is required to 
supply.
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Oft Estaautfan of B*w-  
w»ys In Bdwr by Bttuw Government

8331. SHRI JAGANNATH 
MISHRA:

SHRI M. S. PURTY.

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the Bihar Government 
haia submitted any memorandum to 
the Central Government regarding 
extension of railway lines in that 
State;

(b) if so, the main features thereof; 
-and

(c) action taken or proposed to be 
taken thereon’

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) Yes.

(b) and (c) A statement is laid on 
the Table of the House. IPlaCed m  
Library. See No. LT-6929/74].

Selection of Rivers for Utilisation of 
River Waters

9332 SHRI JAGANNATH MISHRA' 
Will the Minister of IRRIGATION 
AND POWER be pleased to state

(a) whether Government have 
selected certain river® in the country 
for full utilisation of river waters; 
and

(b) if so, the particulars of such 
rivers and the progress made in this 
regard9

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI STDDESHWAR PRA
SAD): (a) and (b). There is no parti
cular river selected for full utilisation. 
Efforts are, however, being made for 
optimum utilisation of all available 
water resources.

Amount granted, for E xyusten  and 
Repair of Bailway Station* fat B ihar

9333. SHRI JAGANNATH MISHRA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have grant
ed any funds to expand and repair 
some of the Railway stations in the 
State of Bihar; and

(b) if so, the salient features thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) (a) and 
(b). The information is being collect
ed and will be laid on the Table of 
the Sabha as soon as it is complied.

Report from Bihar and West Bengal 
regarding Reorganisation of D. V C.

9334. SHRI JAGANNATH MISHRA* 
Will the Minister of IRRIGATION 
AND POWER be pleased to state*

(a) whether Government have 
received any report from the States of 
Bihar and West Bengal regarding the 
re-orgamsation of Damodar Valley 
Coiporation; and

(b) if so, the main feature thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (aj No, Sir.

(b) Does not arise

Selection of Sites for Thermal Power 
Stations

9335. SHRI LUTFAL HAQUE: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state;

(a) whether a Committee visited 
various places in the country to select
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the site? &>r setting Up large Thermal 
Power Station* in the Central sphere 
in the Fifth Five Year Plan;

(b) if so, the names of Hie members 
of the committee and the placet visit
ed; and

(c) the recommendations made by 
this committee and the action taken 
thereon?

THE DEPUTY MINISTER' IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) to (c). The Site Selec
tion Committee under the Chairman

s h ip  of Member (Thermal) Central 
Water and Power Commission (Po- 
wer Wing) consists of the following 
members.

(1) Chief Engineers of the respec
tive States for the sites in 
their States.

(2) Shri S. K. Bose, Mining Ad
viser, Deptt. of Mines.

(3) Shrj K. S. Banner.ii, Director 
Transportation (Traffic), Rail
way Ministry.

(4) Shri S. K. Ganguli, Director 
(Chemical) Bhabha Research 
Centre, Trorobay.

(5) Shri P. K. Bhatnagar, Coordi
nator, National Council of 
Science and Technology, New 
Delhi.

(6) Chief Engineer (Thermal), 
Central Water and Power 
Commission (Power Wing), 
New Delhi.

The Committee's report giving the 
details of the sites visited recommen
dations ma<te etc., is awaited.

Step* to  FtatomuuM* of
Pow w i** |*etstaW e* B en S

833C. SHRI LUTFAL HAQUEr 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) the steps taken to improv* tho
performance of power projects in West 
Bengal, project-wise; and

(b) the results achieved so far?

THE DEPUTY MINISTER IN THE ‘ 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Concerted 
efforts are being made to maximise 
availability of power from the exist
ing power stations and speeding up the 
commissioning of new generating units. 
Following is the position with regard 
to the different power stations in West 
Bengal.

Bandel Thermal Station

This station has four units of 82.5 
MW each It was receiving middlings 
from two-stage Lodna Washery and 
coal from a large number of collieries 
m the Ramganj coal fields. This was 
affecting the performance adversely 
due to inappropriate quality of coaL 
Receipt of middlings from the two- 
stage washery has been stopped and 
the Linkage Committee has been 
requested to link Bandel Thermal 
Power Station with a definite number 
of collieries which can supply coal of 
the right quality Light diesel oil has 
been\ arranged m sufficient quantity 
for these stations. Spare parts for 
pulverisers has been arranged. As a 
result of these measures, the perfor
mance is improving. One unit is 
under annual overhaul and mainte
nance and the remaining three are 
operating. The generation if. now 
the range of 180-200 MW.

Durgapur Projects l /d .

'This power station has two units of 
30 MW each and th re e  units of 75



141 Written Answers VAISAKHA 17, 1896 (SAKA) Written Answers 142 

MW each. Due to an accident in amount earmarked for the execution 
January 1974 the control cables and ot power projects in West Bengal, pro-
equipment connected with two units ject~wise in the current year? 
have been damaged. Necessary re-
placements have be"m arranged. It 
is expected that · one unit will be 
brought back · into commission by the 
end of may and the other unit in June 
1974. The availability from the 75 
MW units has been very much reduced 
due to the wearing out of turbine 
blades and replacements for the same 
have been ordered. The output of 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWERi (SHR'I SIDDHESHWAR 
PRASAD) : While the annual plan 
outlay have yet to be finalised, the 
tentative outlays for the power 
schemes in West Bengal are as 
follows:-

these units is also limited due to I. GENERATION SCHEMES~ 
trouble in the coal mills. These 
matterSI are being attended to. The 
generation in ·this station is now in the 
range of 140-160 MW and will improve 
further when the repairs/ renovations 
in hand are completed. 

Santaldih Power Station 

One unit of 120 MW has been com-
mistioned and this unit is having 
teething trouble. Assistance of BHEL 
engineers has been available to the 
project for rectification and adjustmrnt 
'1\"0rks. 

Calcutta Electric St\PPly Corpo~Tation 

The CESC has an installed capacity 
of 485 MW. Due to the plants being 
very old, the derated capacity of this 
station is 337 MW.· The generation is 
in the range of 210-250 MW. It is un-
derstood that steps U:, increase power 
generation are under consideration. 

(a) Continuing Schemes (Rs. in lakhs) 

r. Santaldih Thermal(4 x 120 

2. }aldhaka Hydel Stage II 
(2X4 MW) 

3· Kurseong Hycel St2ge II 
(2 X I MW) 

(b) New Schemes 

I. Extension of Bandel Power 
Station Sth Unit (200 

MW)~ 

2. Kolaghat Thermal 
(3x2ooMW) 

75 

.I 

900 

3· Diesel Station (4 x 3.5 MW) I& 

4. no MW~:unit ~at DPL ·. I 50 

II. TRANSMISSION AND DISTRIBU-
TION 

(a) 132 kV and abo\·e 

(b) Below 132": h 

·(c) Expansion of existi ng 
grids and noma! extension 

III. Rural Electrification (M.N.P. 

8oo** 

240 

200 

25o+ R .E.C. soo) 750 

Allocation of , Funds for Execution of IV. Investigation 
Power Projects iri West Bengal in the 75 

current year V. Research and Testing 12 

93S'f. SHRI LUTFAL HA~UE : Will 
the Minister or-IRRIGATION AND 
PQWIER be pleased to state the total 

Total (I to "\') . 4850 

*Outlay earmarked 
•• • Rs. 6.15 crores for transmission lines and sub-station qssociated 

with Santaldih to be earmarked. 
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G rant for h ia k k t S e n a te  O o ap ltt 
for 1 9 7 4 *7 5

9338. SHRI LUTPAL HAQUE: Will 
the Minister of IRRIGATION AHD 
POWER b» pleased to state:

(a) whether any grant has been 
made for Farakka Barrage complex 
for 1074-75;

(b) if so, the amount of grant and 
the work to be completed in 1974- 
75; and

(c) the particulars of the work done 
regarding the Farakka Barrage com-

, plex up to date?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SDDHESHWAR PRA
SAD): (a) to (c). A provision cf Rs.
8 crores has been Included in the De
mands for Grants of the Ministry of 
Irrigation and Power for 1974-75 for 
the Farakka Barrage Project

Work on the Farakka Barrage alone 
with the road and rail bridges has 
been completed. The feeder Canal 
is in an advanced stage of execution 
with over 97 per cent of work com
pleted. The Jangipur Barrage has 
been completed.

During 1074-75, the balance works 
on the Feeder Canal are proposed to 
be completed to enable it become 
operational- The finishing works on 
the Farakka and Jangipur Barrages 
and ancilliary works will be done 
Work on the navigation structures 
(such as, locks at Farakka and Jangi
pur, approach Channels, etc.) will be 
continued.

Progress regarding lo k tak  Lift 
Irrigation Scheme

9339. SHRI N. TOMBI SINGH: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) the progress made in the Loktak 
Lift Irrigation Scheme;

(b) whether the progress og the 
Scheme has be*a hampered due to 
difficulties In acquisition of land; aad

(c) If so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 

POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (e). Information is 
being collected and will be laid on the 
Table of the House.

Panel to examine Anomalies in Third 
Pay Commission Report

9340. SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Railway Ministry has 
decided to set up a sub-committee of 
the Departmental Council to examine 
anomalies in the Third Pay Commis
sion Report;

(b) if so, whether the employees 
will also be included in the penal; 
and

<.c) when the same will submitHa 
report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI). (a) Yes.

(b) Representatives of the recogni
sed labour Federations are proposed 
to be included In the Sub Committee.

(c) I t is not possible at this stage 
to indicate when i t  win submit its 
report
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Review o t F ifth  H u  r e m e t O m »  
to m  Tarf^te «pe to  Price N e t

9941. SHRI P. GANGADKB:
SHRI D. D. DESAI:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether Fifth Plan power gene
ration targets will be lowered in view 
of the present price rise in the coun
try;

(b) whether Government have made 
any review for power programmes in 
the context ol high costs of fuel; and

(c) if so, the main features of the 
review?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The Fifth Plan is under 
finalisation. There is no proposal to  
lower power* generation targets.

(b) and (c). The power programme 
ol the country is based mainly on 
coal. There has been a rise in the 
price ol coal and a much s te e p e r rise 
in the price ol oil. According every 
effort is being made to reduce the 
consumption ol oil by conversion ol 
power plants using oil as primary 
fuel to use of coal as primary fuel 
and also by taking steps to reduce the 
consumption ol oil as secondary fuel 
in all the thermal power plants.

In view of the high cost of fuels 
and in the interest of conversation 
of the fuel resources, it is proposed 
to maximise the development of 
hydro-electric resources a n d  u se  the 
thereof for power generation.

Every effort is also being made to 
reduce the system energy losses and 
operate the thermal plants at as high 
an efficiency as possible by improving 
their load factors.

Wh«re industries required process 
steam 'in  addition to electric power, 
use of captive plants based on the 
total energy concept is encouraged.

Power crisis in North h a *

9342. SHRI P. GANGADEB- 
SHRI D. D. DESAI;

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether a severe power crisis 
will h it North India till June, 1974;

(b) if so, whether India’s Industrial 
and Agricultural sectors will be ad
versely affected; and

(c) the steps taken to meet the po
wer requirements in  Southern, Wes
tern and Eastern regions during this 
period?

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a; and (b). North India has been 
suffering from a  power shortage lor 
the last many months. The position 
is not expected to be significantly 
different upto June 1974 and supply to 
the priority sectors would thus largely 
remain the same as at present

(c) Considering power shortages 
in the country and to meet the power 
requirements in the different regions 
including Southern, Western and 
Eastern Regions, guidelines have been 
formulated and circulated to the 
various States to distribute the avail
able energy on a rational basis so th&1 
the economy of the region is nol 
generally affected. The* following 

efforts are also being made to increase 
the power availability to the indus

trial and agricultural sectors:
(i) Utilisation of existing powei 

‘installations is being maxi 
mised by monitoring a»<



arranging for supply and 
transport «rf coal and fuel oil 
spare parts etc.

(xi) The projects which are near
ing completion are being ex
pedited to ensure early com- 
missmg of the generating 
units.

(in)' Exchange (of power between 
the neighbouring States is 
being encouraged so as to 

achieve optimum uailisation 
of genertaing capacity and 
minimise the requirements of 
reserves
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(it)  *FT nfcr ?rrf i t  ftpRT ^T3T 

f«rr ,

(«r) ?rnR- * t

% F?n? ir *fr^rr ^ r r f  fr, 

* V

(s^  * fr  ^r, ?ft F q ^rr

* rr fr ?

* *  3  ifat <«ft ^
*W& f f c f t )  : (V ) i f r * t  I

w  Written Answer* MAY

(«r) 4 k  { * ) .  ftw?r i l f  t  

*rr j f  (wnrtwr * t  * 5

*ft% infr t  :—

T O t 5f)

1970—71 1971-72  1972-73

r, IVfa Written AnstOm 148;

1 52 1 .4 0  3 00

( * )  «rtr ( t )  . T ^ fz  *rfaar % v s  

hi^-i «f>t ?u*n>rft ynrriFTr

1 r̂f%«T frftr *tptt wit *^ iw r 

p r  ^ rn r  W  srr

^  t  1

w f a  «ftr sm h rf % *ftm 

*tpt 

9344. «ft H fW ftlg

®rf SRTÎ  «Ft f^T ^  far

(ap) *ETT *r^TT « r ^  %

wftf f̂tsrr =̂r *rr»f ^  tfb-

(w) *rfe T̂, rft aRTT S*T SppTC % 
W  $  STOWT «*T?T n£5RT, fasft 

ST*^ q r  W ^ n  f W  aFTT̂ V |  ?

*w *hmm *hrt <«fV 

5W& f f c f t )  : (*F) *T^T

*rffrrs % f t *  m i  *fofr snxfr % i 

f i r  i m t  * £ m i  % rfhr 15, * ^

% tt#  «Nt ?rnr*r frrffr?r tt#

R t e  ^re*t » r ^ r  |  1



(m ) ’ m  1ft urnpm r

% vrfa r i f t f r o  % irw w  % w  * m  
* |* r  ifac iHftop? % uptr irfirfora

qfoft y t  g q ^ r r  «er *> t  fir e re

’Off *  I
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r t w  flwFT »wr % h n  m a n *  
fiwhPT, 1 874*

IRRRTT 49,816,561

iwrt?it, srt

f a j  . 28,326,880*11

w i 1971 if fUfrc, w r  srfcr iwrr *f*t 

vH i if tvtraftmff ffwT

9345- ^ l |W  : WT

fk f a  « n *  fihr w f t

1«T  ̂ ^  fPTT ¥^r f«F :

( v )  fa $ n , w  st^ft ?r*rr s t r  

w**r *r 1971 % srw % ? m  

fT5pr-*FPr JTHft *r apr fsRr%-favaft 

1T9RTcTT

(m )  ‘3?rc sr^ r % fvs%  fW R  

^ r n r  if $*r ^Rnrran «r swr

fe p f r  ^  jtctsr fairr ?

f*fsf, *rro w tr v n f #wr*ro 3

n w i  *Nft («ft sftfiirw  fa*  :

(ap) ?rtr (*sr) w t f m  snw f l

TOT r^R T W ^T  %q^9T 7ST f*TT 

*TOT t  I

forc«r

<t> f itvt % f ^  vtwrw forfar* 1971

TTWr ’ITT *TPR’ VKRT̂ T

fa^p- 

*rwr sttst 

^n rc

31,019.951

19,578,837

45,766,709

irRw  $ 1

**?07  JTT^T fWFT snrr E w for 
eHf tfhO T , 3f£T *TcT̂TfT T f f^TT 
W  I

Work to Bole Agitation by 
Employees of Northern Railways

9346. SHE! VASANT SATHE: 
SHRI H. M. PATEL:

Will the M inister of RAILWAY# 
be pleased to state:

U ) w hether the employees of the 
N orthern Railway have started w ark- 
to -ru le  agitation in  protest against 
the repressive and vindictive attitude 
adopted by the Railway authorities; 
and

<fc) if so, the steps taken by Gov
ernm ent to normalise the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) and
(b). In the past few months, there 
have been “W ork-to-Rule” agitations 
by some Sectional U nions/ Associa
tions to press for their sectional 
demands and not against the alleged 
reprisal and unfavourable attitude of 
the railw ay authorities. I t  would 
continue to be Government’s end
eavour to resolve staff grievances 
through Perm anent Negotiating 
Machinery on the b ad s  of established 
procedure.
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Oil Exploration In Aaunachal

£347. SHRI VASANT SATHE:
PROP. MADHU DANDA- 

VATE:
-Will the Minister ol PETROLEUM 

AND CHEMICALS be pleased to 
state:

(a) whether the recent prospect
ing in Kharsang-U in Tirap District 
of Arunachal Pradesh has revealed 
the possibility of finding large oil 
reserves; and

(b) if so, the facts thereof and the 
plan formulated by Government for 
drilling of oil in the country?

THE MINISTER OP STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAHNA- 
WAZ KHAN): (a) and (b). Khar-
sang-II well has so far been drilled 
iipto about 700 metres as against the 
objective depth of 4572 metres. No 
hydrocarbon indications have been 
obtained so far. Oil India Limited 
would be drilling 16 wells in the com
ing years in Dum Duma area of Assam 
and Ningru area erf Arunachal 
Pradesh. The Fifth Five Year Plan 
of O.N.G.C. envisages drilling of 1.47 
million metres In various areas In the 
country.

Engineers ( o f »  «n deputation^ to 
fcamWan Railways f r m  North Eastern 

Railway

9348. SHRI CHANDRA SHAILANI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a') whether the General Manager of 
the North Eastern Railway sent a Ra
diogram No. B|73]5)l (1) dated the 3rd 
October, 1973 to all the Divisional 
Superintendents in which some Engi
neers were asked to go on deputation 
*0 ZarJblan Railways:

(b) how many candidates applied 
and gave their willingness to go to 
Zambia; and

(e) the number aad names of ^slee
ted candidates who were sent to Zara- 
biah Railways?

THE DEUPTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Thirteen.
(c) The North Eastern Railways 

recommended to the Railway Board 
four Officers of the Indian Railway 
Service of Engineers, viz. S/Shri ‘M.p. 
Budhiraja, Ramesh Chandra, K. C. 
Bhandari ana H. S. Ajwani. ' These 
names were considered along with 
those recommended by other zonal 
Railways and none of those recom
mended by North Eastern Railway 
was ultimately recommended to the 
Zambia Railways.

Steps taken to reduce dependence on 
foreign sources for machinery and 

know-how to meet power shortage

9349. SHRI GAJADHAR MAJHI: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) what steps Government have 
taken to reduce dependence on foreign 
sources for machinery and technical 
know-how to meet the power shortage 
in the country; and

(b) the steps .taken to organise a 
consortium of industrialists for setting 
up power generating plants?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The indigenous manu
facturing plants in the country now 
have the capacity to manufacture most 
of the plant and equipment required 
for the V Plan power projects in the 
country. Technical know-how tor
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pinnwjfg H—ipi oooetruction of 
power plants and transmission systems 
is slready available and a further 
built up of tin same if planned to 
meet the needs of the V Plan.

(b) There is no proposal to organise 
any consortium of industrialists fot 
setting up power generating plants.

^  ImIfl̂ V) •WCT KTC TOT WT

9350* • WT
fem f «ftr tapr *p$t n$ wrr* *5t
fNT fw> :

(«f ) fir^O ',

%■ ftwfrr wnr v tf x$
i m  fa*r fo r fa  *r t ;

(sr) wr r̂t̂ rr tmfrr %frz 
qa rfara fN̂ rnff % r̂% fsrofa tft 

fa?r t  «frc q f*  fr,

<ft stĉ sft arra q r  t e f r  xrftr ;

(*r) T ^rrrfa qfor »i 4 y y ^ g ftrr 

*rk *rfc ^  f t  f  eft sirtft 
4d*fn tot f  ,

(wf) r̂njT fv<Fft wst

'JW<sit ft*TT firsrsft f̂ qr-f̂ r
w hi wit qj*nf ;*to:

(y ) faarft *rfrr 
§>ft *ftr fasr-fasr w f f  *t f% r̂f % 
forq sr? 'rrft ^rr arrqin ?

f tw f  f t f s  ’W t 
( #  |<*J v i  * m )  : ( v )

If ( * r ) . i t ?  *ftr

«nt6“ w ft  (wtjmcv) iri^Vwwfl

fawfrr war* sraftr <it fc i 
«iftaffowr (<<rc*r*t) «At  

qftiftqwr 'PC fMrtw Tft 
qfgflw raV  wft wrmftw  % ftwr 

w p  w  3Tm e> ^qm?r f t  VRW  
f*ran ^rr w r i t  1 1

«rm<fir ifa rrr  % jthpt % w $rnc
‘ - *  *V ** VmW4i viwsrnmsr w* h t h  vfu

«rr^ft ( to m p f )  *r p  s n r  $t%

WfSflW 1 1  T O  % *TT*T

*fc*MT if ̂ t  fV*rt wft *rr?rr $  i

fz f r tW if tT W tin T f r  

trf c ^ R T w f r w  % ^ftfrer #

^  ^ i h  qfkffhvmvf ifpnM
fTnTcf^*Tfr: 197 .9  3Wrdf?WT 17. 18 

s j r r t ? ^  1 1  «rr<<ft3FTT

fsm  t t  3 10  ^rnra- in% v r

«pj»rT5T |  v re r  ^  *̂ t ^ r r
t t  fep r 1 1  ?i^t »rf 1 1

*r r̂V ^rrft ^ t a p n  (^ro»rvt) 

^ = r w T 3 t t t  v r N i t t  ^  f r̂q: 

^Vf t  Ct ,f ^ t  t  ^  tt ift^Rrr wnffa

F^tfrRr ^  STcftSTT i  I

(«r) sflftr (?f). q r w t ^ w r

srPî STfqcT P ro  3̂PPT 5W3TT OT*̂  
T O 7  t  :—

*hi*rd

(1 )  4 X 1 5 0

( 2) «rnft
(TOT-q^) 3 X 3 5

( 3)
(W M tV ) 4 X 2 5 0
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V* T W f r W Hf l  %  W T > * %

% % rrw  *Ft ?RFT?f $*ft, <rcn: sr*w 

f%r«pr finr % i t #  i f e f ^
srrar ^  2 7 *rrar t*£*n: ^ r ?r*rr #9 

fafsrs >̂*iT «rk j 3 w  §S£«rr

ftr^Tf % <fcraT «tt£ smnft 1 <r%- 

92R 'TfrTspTr f^nrftrar ^  € r  s s r w r  

*rpsrr ^  sr^rpft 

gnrrr fa r^ ii % f̂ rq srcfcr *r *rr*rr r̂r 

t o t  |  1 *3tf> w  f ^ e r

,r f ^ 3RT t  I

ic f a ^ w  *"f swrw a v  wnr*r

9 j 5 i .  *ft 51^  few  : i  r 

^  s r *  ^  f f 'T r  ^  f r

( ^ ) «ptt *r «For 5r«rr»r ^

^ r  s r r ^  gr«TT% % f ^  w o t  M t  ^  

«TT %ftx *Tr*f 'IT SJTTo %o STTTo

s r a w  )  srnr '*

*ft ^snr -̂^spr? w * *  »ht % ,

{m ) ^  t f n r c r  « r f i r ? r  %  

w r  v n v r  £ ,

(»r) f ^ ? r ^ ^ ^ ^ » r p f ^ n ' BFnT 

^ r *rrr**r ’srn rjft m fa  **  ^ ffsrar 

i f r r f m i  £er spr snrfav f^fnw  sfr ^ ?

i h rww 5f *<r iW t («ft

SN& f^ 9 f t) :  (V ) tftT ( * )  ^5T T ^T  

% f ^  1927 * r ^  f k m r  *rw®vr f w  

»r*nr*rT fsrafairr^r «rcffc 160 f^=ft- 

«ftsr s N ’fr 5m̂ *T apt *?fs C=TT̂T

f c w #  m m  «mr <* 1#  *w t *  *wfr 

* I W  sm rar u r S f t  w >  J f & n w  

* f t t  s * m  f r o K  f a c t o r  $■ t f t fm -

I 1930 * * 5
W r w r  fa « rr  w r  «rr f a  ^ q r P ttffa ? rr  

c*FHT f?w* wiq i

(^ r) *mrpmr i w  f̂ t  *r»«mr-
} ' w

^ n r r , fprafar t t  ?rr% m w t «rfsr^ <tptct

?t>t *r<ft z r t f f  % T ? r^ r  f  ?fr %

'm r gf?r v*r snsnr ̂  ^ r  •Pfr^r ̂ r  # W  

T^qrrsRT ^rr ^ 'rf  fW r r

^  1 1

^  ST̂ST St f«nq«^T«T

9352. fftqr ftt«2 . WT
ftw nf tfhc fiwpr ^  ^?rm ^  ^ r r

^ r  f^r

(«p ) ^tt ? ^ r  sr%sr% ^t*t»t 24 

arfcTW t̂ r t  ir q-|^rrf vrr

( w )  w t  # ^ t r r r T  s r V  ^ r r ^ r  

f ^ f f  T O R  I ’fTrran’T % ® *RT 

f^rvfr «r«ri^ f q v r ^ m , f ^ t ,

^fTTfrrsft 55frT sTfqrm f^ p ft Jr

sra cr̂ r % ^r 2 sr%?nT »n?t % f^-^fy 

q f ^ r f  ^rr ^

(»r) *rf?r sr, jtt t t ^ t  % «fW?r 

g ftm w a f ^ tn rr ^  f w t  %
% w r  ’frrrvr t , i f tr

( w )  w r  ^ r  « w p g r  ^  usr f ^ r f  

v t  fr*^»r t?9«t f f fo m rr  %
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«nm mitrx m firmr*
----fc -------- -----  *1.

v r ?  t w v  v i t w w v  a i ^ w o r

r M  arr ^  «fH irf* ffr, # t ? p w A

j$ r rm t> w r |  ?

f tn rrf  ^ r  fm p i # w w  *  w W *

(«ft WRT*): ( ^ )  3 tTT jt%?t

*r 1 1 2 « 2 4 ^ rw t 2 9 3 4 1  *TT*f

* t  *ttw, 1̂ 74^  fa^-f.tfer *T  fartrr 

w  1 1 t r * j  % »nwt #

s rfa w tf i 26 . 1 | i

(sr) xiffT̂ Ka»g % w f ^ f f  fm tr  

st<?*tV*t, Pr«fhFn, ftrjjrft, 

w w r v f t  ir^ rn r  *r 12770 »tt^

I  ?r 5 8 6 «m r ji- 3 - 1  974 g rv 

flRjofaer T t  fo? ^  f  1 farsft *r

fap frtW  1TWT ^  5T%5PT?TT 4 . 6 |  I

(»r) v w  v r

xr&r wvwtf rm  swm *rrcn t  %ftx 
T w r f^ w f t  sfref 5 m  faan ffrp r  t o r  

'3ntrr 1 1 fVff % fwfofr^ tfV sffcft 
sprfa % fforferfecr v it« i I  —

( 1 ) ^  fsr^r * rrfa * r $r f«re*

f ^ t  * rh  s rw a rh  % f*rcr<s 

sr%cT w rfrir  fW n r 

* n ft % *m j% i* » r t  fs rm  % 

• f t e t  1

(2 y v® % * r> rr «PT *nfar 

% m«r-FT«r *r$r tpc 

v r  *  y W w  vftt y  fa

wn: *it*t *  % f?R«r

« n r f^ rre - tf ta r  |

{3 ) *r*ff tfr *f?r * *

t  *  i$cr efcrf 3r 

to**  ?FT £  *ftT srrrf*ft

% fw tf  i*R*T %f?TTr^R«ft 

qfbspn- cwt f^Rr^r ^nr-srnr 

v t  «mr**rar?rr f w t?  

ffcpj <wfar f a r w %nww- 

w r i p f t  1 
( * )  f^rafr ^  f w %  £r gsrrc ^

%far* fw fw f% ?r srstij a# f . —

( 1 ) q^rfV ssr^r ?r f ^ = r  t e w

% faPT rn5*r *T7?prr s i .
fsrspr sn«rdT?T f m  m  t

(2 ) TTnr f^3T^ ?r Ir%

^fr *r w r  % frof ̂ t»r 
% f r̂rr sr,*  jttjt- 

w  ^  t  •
( 3 ) ^fPrr w  fm ^nf^rar 

? p ^ n a  s f^  w  ttsp ^wrpfT 

5tpt f̂ riiffr̂ TTof frf*r*ro

* i£  v t  ^  ^

«rf y 1 w ^ r s r ,  M 1 <nra 

-zpftvft V fixm rft t f x  

»rawr?=r f r̂fifr% f ^  crrar 

Tr f  i 

?pT?*FWf% 163 55 ^TW

w f t  ^  ^ m r  

t  vftr 1084  v m t  m  

34  TT- 

fnrr *pt ^anr ^RW °Rr 

t i
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(4 )  ’Thflfr v w fN r
*ik- *» —fc *• ■> -... W T w f  w f i  v r  fTTT

ftrthr * rn r  ̂  ^Prfr^fT

« F ^%  f*WC * m  f a f f t -  

fTW fT  ^

W1WWWIT V rfw .
1 1

f e f f t i f r f f t f o HuPm  m  g w f a

9353. : TOT
f tm if  «ft* ftwRf *rgfr *r?r r r r

(wr) fz^ ff arm t  fa**rrfacT 

an% q f^ u 'f wfj* tott f^r^rt fc,

(«r) tot qrfrarfrf tfr 

forr tptt f ,  jrfe ?r> to t,

(»r) TOT W^PTT % ^  WTirf 

T7- «fHM TO STTsT f^TT ^  vfrr

t o t  5  3  qr fo r -  ŵ rr sw  vf. *t.t |  * >

^ r  <TfT3TRf TO r ^ T - f e  J^-pf r r(T

(qr) <rfr?rrcf to fefffr srrsr 
«for *r V5r cry fw*rr ■srrrr̂ rr ?rrfT st*  

to  fafirfar *p*fj iTf?r *r t t  53% *

f iw i f  i t a  f t ip r  «hrora 3  * *  ifcft 

RtiNvc sraw) : (*r) *nfr 
fTOfr *ft q frrr  t o  fwrnrfatT frorr 

* m  % i m u  % s*i m ?  f ^ r c r  w  

?$ ?w*rir 4 300 Tforrr ^tst 

% sft *rr% t t  f a w f a r  $ t arnpr 1

* («r)

f t f a w flw r *rff y * r  % fffrta r  ̂ rrr- 

w % * r to * w  if t^ s r s m i

(«r) fa^fr wfx # foprrfosr $k 
* rflr q f rw rtf  f f t  f r w f r  «ftw  if  anm* 

ht%  wt% t o p t t  1 $ *  *m% to  snrcsr 

r«P*rr ian,,0jw(!T % 1 fa w fc rc r frapp T fk v rc f 

* > ^ 5 f i r o ^ ^ * ? f m a r r c p r r  1

n'q’r ffPrfir « rrt^ n : w?r f T  

SPTPTT ’PTT t  •

(«t ) q-frqrt^nr % Or«r?«r i t  w ftf 

T O r JT <ry ^ rp 'r w r^ r %

TfTaTRf T t  ’WTUTT5 * T  i t  ̂  ^ p f f  TC 

1974  ^  s j r - ^ t

^ r^ < rra r^ r t 1

v re  n trm  $  e m f t  * *

9354. «ft *!^r : fJTf

^ r  *T5fir h i  Tr^ * ? r ^ - t  r>

(^ r) tot * rn* re  % w?r5*ft?nT 5? 

^̂ •apy  ?f̂ T tsr-TTT)T ?fr ?TfÎ T «Fr S T ^ ff

*2ftwrpr f ^ r  f t ,

(s t)  ^  ?r, ?ft *r^trrfncr 

^ F R T T O T ^  q > ^ W c R ! « [ n  ^  

wft ?r<rnFTr I ,

(«r) *fa  =r t̂, ?ft tot ?T^fnr w  

srRrnr fw r  vMT crrhrr vr ^̂ fsr?r 
^ t e » ^ w q rw r% w r f % v r » T f t^  t
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w«* t f x h )  : ( * )  »

( ? )  STSFT ^  S3TT I

(»r) arn % wt.st r̂V rr 
*wfcr sftfaw  ff %" ^T ^r ^*r *pto 

5*r snR^re ftrfTT r ^ f j O i

Wacom breaking during 1972-73 and
1973-74

9355 SHRI SAMAR GUHA Will the 
Minister of RAILWAYS be pleased to 
state

<c) dum ber of wagori; breakers 
killed, injured and arrested at the 
time of wagon breaking;

(d) number of cases instituted and 
wagon breakers convicted;

(e) whether cases of collusions bet
ween the wagon breakers and Rail
way police have been detected; and

(f) if so, facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a)
to (d) A statem ent is attached

<pi Yes In 1973-74

(a) the number of cases of wagon 
breaking recorded during the years
1972-73 and 1973-74,

(b) the total losses due to such 
wagon breaking during this period,

<f) In 1973-74 in 2 cases, 3 GRP 
personnel were found having collu- 
sic’i w ith wagon breakers Of these, 
one is facing trial m couit of law, 
and the cases of two are under in
vestigation

Statem ent

(a'l No. of eases of w&gon breaking recorded .

(b) 1  otal losses due to Wagon breaking

(c) Number ol wa$on breakers killed, injured, 
arrested at the time ol wagon breaking,

O'! Killed

(n)ln)ured

(m'' Arrested

(d) (i, Number of cases instituted id this connec
tion.

( i^ Number of wagon breakers convicted .

1973-7* 1973-74

9**4 

Rs 64,06 741

U

M
2404

893*

Ks 74,98,8 So

40

21

2617

93*4

1048

^938

704

702 LS—7
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Visit of expert team to Digha in Woat 

Bengal to atudy beach erosion 

8. * । It ihe 9856, SHRI SAMAR GUHA: WI 

Minister of IRRIGATION AND 

POWER be pleased to atate: 

(a) whether an expert team waa 

sent by the Central Government to 
Digha in West Bengal to atudy the 
nature of beach erosion there; 

(b) if so, the findings of the ex- 
pert team; \ 

(c) the remedial measures sugges- 
ted by them; and 

(d) the steps taken or proposed by 
Government to’ implement the recom- 
mendations of the team? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) 10 (0), Members of 
the Beach Erosion Board constituted 
by the Government of India inspected 
the erosion site at Digha in ‘Decem- 
ber, 1972, On the basis of the inspec- 
‘tion and available data, the Board 
observed that, beach nourishment 
would be necessary for effective con- 
trol of erosion. 

of sand pumps for such nourishment, 
it was recommended that sea walls . 
should be constructed in selected rea- 
ches according to the design to be. 
finalised in consultation with the 
Central Water & Power Research. 
Station, Poona, supplemented ‘by 
nourishmenf by coarse road transport- 
ed by trucks from nearby areas, 

The State Government of West 
Bengal, who are responsible for the 
protection of the area, have reported 
that immediate works in the form of 
boulder pitching were carried out in 
a length of 220 metres at a cost of 
Rs. 2 lakhs before the monsoon ‘of 
1973 and that these have given good 
results, 
lakhs has been sanctioned for the 

MAY 1, 1014 

Pending procurement — 

A further amount of Rs, 8 ' 

Written Anwwery 
164 

protection of an additionay gq 
length before the ensuing y Sy 10080 0५ 

A scheme is tlio being top 
by. the State Government 06६ 
of _ sen wall and sand noyy 

haved on the recommendation 
Heach Erosion Board, 
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Withdrawal of catering array Kom 
from mall traing Onty 

0367. SURE SAMAR GULA; wy 
Minister of RALLWAYS bea 
slate; 

(a) whether Government have with. 
drawn catering arrangements 
the mail trains; 

l the 
bloased to 

from 

(0) if #0, the reasons therefor; - 

(०) the names of the companies 
kiven contracts for supplying break. 
fast, lunch and dinner to the passen- 
verg of mail trains: 

(d) the termg and conditions of such 
contracts; and 

' (७) whether supply of food to pas- 
sengers hag deteriorated after giving 
contract to private agencies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 
No, 

(b) Does not arise, 

(c) The information is being col- 
lected and will be laid o the Table 

of the Sabha, 

(d) A statement is attached. 

(७) The service of meals to pax 
sengers is generally satisfactory. How- 
ever, the following steps are being 
taken to further improve the sta" 
ard of service: 

(i) Selection ‘of suitable contra’ 
tors haviag experience In we 

field of catering by a Co er 
mittee of officers where’ 
vacancies occur,
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(ii) I,.imit on the maximum hold-
ings of a contractor upto 
six units so that a contractor 
may bestow personal atten-· 
tion cr.1 his establishment and 
at the same time, the con-
tract may be viable. 

( iii) Regular inspections by offi-
cers and inspectors of the 
standard of food :mpplied and 
service r endered by the con-
tractor s. 

l{iv) Thorough investiga tion into 
all complaints and suitable 
action against contraetors, in-
clud ing t ermination of con-· 
tract , wherever warrai'l.ted. 

Statement 

(d) The following are the import-
ant terms and conditions cf caterin g 
contractors: 

(1 ) The c.ontracts for caterin g 
in dining cars anri r estau-
rants are valid for 5 years 
from the date of a llotment 
and those of sta ils and r '"-
freshment rooms for 3 years . 

:(2) Licensee can se ll onl y such 
articles as are specifically 
permitted by the Ad min ist ra-
tio.l at the rates fixed by the 
Admini stration. 

(3). Licensee shou ld e nsure sup-
ply of items of best quali ty . 

( 4 ) He should exhibit a board 
prominently at the onspicu-
ous place indicating that iF.::; 
complai nts regardi ng food 
supplied or against staff may 
be entered into the comp1aint 
book. 

~5) Licensee shall not employ 
i1.1 any capacit y an:r person 
of bad character. 

'1{ 6) Licensee shall not assign or 
sublet and any violation of 
these terms m ay lead t o ter-
mination of the ~ontrac t. 

(7) The licensee shall pay a 
penalty . of Rs. 100 as the 
Administration may in~lict for 
complaints against the licen-
see for mismanagement, etc. 
which in the opini<Y.l of the 
Administration is bona fide 
and substantiated. 

(8) The licensee shall pay a fine 
not exceedit.1g Rs. 100 at the 
sole discretion of the Admi-
nistration for any action in 
contravention of a•.1y of the 
clauses of the agreement.. 

(9) The licensee shall pay licence 
fee, rent, etc., as fixed by 
the Administration. 

(10) He shall be respons ibl~ for 
all damages caused to the 
Administration and indemnify 
the Administration against the 
same. 

( 11) He shall m aintain all equip-
ment and materials clean en-
sure proper sanitation and 
hygienic conditions. 

( 12) The Railways have a right to 
i•.1spect the premises and the 
w orking of the ~ontra ctor at 
any time and to take act io!l . 
thereon . 

(1 3) The licensee shall pay n ot 
less than fair w age.> to the 
work er s engaged by him. 

(14) He shall follow all rules as 
laid dowu by the va rious 
statutes and acts like 1 he 
Hours of Em:Dloyment R egu-
lations, Payment of Wages 
Act, Vvorkmen's Compensa-
tion Act, Hours cf Employ-
ment Act, etc. 

(15) The contract can be t er mi -
uated on three m r:mths n ot ice 
on either side withou t assign -
i:1g any reason. 

(16) All quest io ns a nd dispu tes 
arising under or in connec-
tion with the agreements 
shall be referred to the sole 
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arbitration of the officer 
person appointed by the 
General Manager ol the Rail
way concerned The award 
of the arbitrator so appoint
ed shall be final and binding 
on the parties.

(17) The licensee or a duly ap
pointed and competent Mana
ger paid by him shall remain 
present in the premises to 
manage and supervise the 
business.

(18) All employees should be 
medically examined and pro
duce certificates in regard to 
their fitness.

(29) h i case of bad performance, 
the Administration has a right 
to terminate the contract

(20) The Administration has got 
a right to te rm in a l forth
with any contract in tbe 
eve.it of licensee’s corviction 
in the Court of Law under 
the Criminal Procedure Code 
or On account of insolvancy

(21) Licensee shall be responsible 
for complaints of all regula
tions under Food Adulteration 
Act and in case he is prose
cuted under the provisions of 
the said Act, the contract 
shall be terminated

(22) He should always ensme 
satisfactory and complaint 
free service to the public.
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Educational facilities to ·children of 
Railway emPlOyees · 

..:;-· 
9363. SHRI C. K. CHANDRAPPAN: 

-Will the ·Minister of ·RAILWAYS be 
pleased to state: 

(a) whether Government have failed 
to provide adequate educational if.-aci-

lities to the children of Railway em-
ployees; · 

(b) if so, the reasons therefor; and 

(c) how many schools are run by 
Government for the children of the 
Railway employees in backward areas 
and regional headquarters? 

THE DEPUTY MINISTER IN THE: 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : (a) 
to (c). As education is a State sub-
ject, the ,childrcr.l of R ailwa.ymen 
share in common wit h other citizens. 
the facilities provided by the State· 
Governments. Railways are running 
751 schools purely as a staff welfare 
m easures at places includin g back-
ward a reas where schooling facilities 
provided by the State G-:>vernment or 
other private agencies are inadequat~ 
or totally non-ex istent. Th'e exact 
number of such schools in bamkward 
areas is not available. 

Medical facilities to Railway employees 

9364. SHRI C. K. CHANDRAPPAN: 
Will the Minister of RAILWAYS be 
pleased to iltate. 

(a) wt1ether Railway employees are- . 
not provided with better medical fa-
cilities, and if :~o, the reasons there-
for; and 

(b) the total number of employees 
of the Railways and how many hospi-

' tais and dispensaries are there to-
cater to their needs? 

. THE DEPUTY MINISTER IN THE' 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): ·(a) 
Railway employees are providP.d with· 
fairl y comprehior.1sive m edical facili-
ties, both curative and preventive . 

(b) The total number of regular 
employees on the Railways is 14,00,112' 
and there are 98 hnspitals arid · 561 

:health units ('dispensaries) on the· 
Indic.n Railways as on 31s: March, 
1973. 
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f::xpaasion programme for Public Sec-
tor refineries 

9365. SHRI C. K. CHANDRAPP AN. 
Will the Ministe: of PETROLEUM 
AND CHEMICALS be pleased to state: 

· (a) whether Government have 
asked the Indian Oil Corporation to 
go slow with the expansion of its exist-
ing public sector refineries; 

(b) if so, whether refinery expan-
sion programme ttas suffered a jolt as 
Government decided not to grant more 
than Rs. 900 crores for th~ import of 
Crude Oil and petroleum productG; 

(c) whether in view of this deci-
tion the expansion work of the Koycli 
refinery has to be stopped; and 

(d) if so, how Government would 
meet the demand for petrol and :pet-
roleum products? 

THE MINISTER OF STAT!!: lN 
THE MINISTRY OF PETROLEUM 
AI'm CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir. 

(b) to (d). Do not arise. 

"Enquiry into the working of Jaipm 
Ud.yog Ltd." 

9366. SHRI C. K. CHANDRAPP AN.: 
SHRI D. K PANDA: . 

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to s~ate : 

(a} whether Company Law Board 
made enquiry into the working of 
Ja:ipu:x: Udyog Limited as well as other 
companies under the present manage-
ment in the JUI!m:e of Alok Udyo;g 
Group; 

(b) if so, the .findings thereof; and 

(c) what action the ti:Jtn.pany Law 
Board has taken to protect the in-

dustries run by this group Bnd the 
jnterest of the employees working 
there? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, .:USTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Inspection of 
the books of account and other docu-
ments of Jaipur Udyog Limited and 
74 other companies belongi•.Jg to the 
Dalmia-Jain Group was taken up 
under section 209 (4) of the Compa-
nies Act, 1956. 

(b) The inspecti~1s have disclosed 
features that prima faci e suggest con-
traventions of the Companies Act, 
1956 or irregular company practices 
for which the explanations of the 

concerned companies have been called 
for . The inspection repmts present 
the views of the Inspecting Officer, 
aiJd until the explanation of the com-
pany is obtained on the various irre-
gularities as pointed out by the Ins-
pecting Officer. a decisi~l cannot be 
taken. 

(c) Reports of inspection have been 
received in 69 cases, out of>. which 
instructions have been issued to field 
officers it.1 62 cases. An o·rder under 
section 237 (b) for investigation into 
the affairs of Ashoka Marketing 
Company Limited has also been issu-
ed. 

lrriga.tion facilities in GuJara.t 

9367. SHRI VEKARIA: 
SHRI ARVIND M. PATEL! 

Will the Minister of IRRIGATION 
AND POWER be pleased · to state: 

(a) whether Gujarat is the most · 
·backward State in respect of irriga-
tion faciUties; and 

(b) if so, wJJAt steps Government 
are copsid~ing · to take . to lnipro~e 
the irrigation .fa<:ilities in that stiie? . 
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Tlac d e pu t y  m in ist e r  in  t h e
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) No, Sir. Several 
States have a lower percentage of 

k irrigated area to cropped area, than 
Gujarat

<b) The Fifth Plan of the State 
lias yet to be finalised. The major 
and medium irrigation projects with 
an Irrigation potential ol 8-21 lakh 
hec. are under construction in Guja* 
rat, and it is tentatively anticipated 
that irrigation potential, as a percent, 
age of cropped area would increase 
from 20 per cent to 26.3 per cent by 
the end of the Fifth Plan.

Irrigation and Power Projects in 
Gujarat

9368. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether the progress of irriga
tion and power projects in Gujarat has 
been rather slow;

(b) if so, the reasons therefor; and

(c) the steps being taken to ac
celerate the pace of progress of those 
projects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). Of the 11 
major and 59 medium irrigation 
schemes taken up fcj Gujarat during 
the Plan periods, work on 3 major 
and 44 medium irrigation schemes has 
been completed and 2 major schemes 
are nearing completion. The overall 
progress on irrigation projects is thus 
satisfactory. The delay in more ex
peditious completion is due to the 
inability of the State to provide 
adequate funds. The State Govern
ment propose to cdinplete all spill* 
tiver schemes in  the* Fifth "Plan.

Of the Four ' t a t *  Jtawatlon  
schemes taken sp in  the Fourth Flan 
in Gujarat the work on two schemes 
has been* completed. The delay has 
occurred mainly in the completion of 
the Ukai Hydro-Electric Project This 
is due, mainly, to the delays in the 
supply of the generating plant and 
equipment by the Bharat Heavy Elec
trical Limited and to a small extent 
to an accident at the power house. 
Every effort is being made to expe
dite the supply of plant and equip* 
ment. The first set is expected to be 
commissioned shortly and others will 
follow in quick succession.

Conversion of Metre Gauge lteas in 
Saurashtia Region into Broad Gauge 

on Western Railway
9389. SHRI VEKARIA:

SHRI ARVIND M. PATEL-

Will the Minister of RAILWAYS 
be pleased to state:

(a) (whether any time-bound pro
gramme has been formulated for con
verting metre gauge lines into broad 
gauge in Saurashtra Region oa 
Western Railway; and

(b) if so, the salient features there
of and the outlay involved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
and (b). At present conversion of 557 
kms. long xmetre gauge section bet
ween Viramgam-Okha and Kanalus- 
Porbandar (including Kanalus-Sika 
avid Jamnagar-Bedi branch lines), 
passing through Saurashtra region of 
Gujarat, sanctioned in December, 1671, 
at an estimated cost of Rs. 42.92 crorea, 
is in progress. This work is likely 
to' be completed by December, 1077.

Survey have also been carried out 
for the conversion of Gandhidham- 
Bhuj metre gauge section into broad 
gauge in Kutch/Saurashtra area of 

< Gujarat and the reports are under 
anamination.
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ro f  thA present, there I# w> pro- great «qpeetn over frequent power
poctl to consider conversion of other restrictions imposed by Government*
metre Setige sections te  the area into
brafti gr y ft. * l y  ,* (b) i t  so, whether Government are

aware that thousands of workers would 
Submarine pipe-line for erode oil become unemployed due to thir powrr

drilled from Bombay High cut; and

*370 SHRI N1HAR LASKAR: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Oil and Natural 
Gas Commission will not wait for 
submarine pipe-line for conveying the 
«rude from Bombay High sea shore;

lb) if so, the reasons for the flame;
(c) the other methods to be adopted 

when the production starts,
(d) whether the Oil and Natural 

Gas Commission has also decided not 
to go in for shopping around world’s 
shipyard for acquiring fixed drilling 
platforms needed for oil production at 
Bombay; and

(e) if so, the alternative measure* 
proposed to be taken?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) to (c). No 
definite plans have been formulated 
for the production and transportation 
of crude oil from Bombay High to 
the shore as only one well has so far 
been drilled on the structure. All 
the available alternatives of transport 
would be considered on merit.

(d) No. Sir.
(e) Question does not arise 

Power crisis in Gujarat

9371. SHRI D. D. DESAI.
SHRI H. M. PATEL*

’Will the Minister of IRRIGATION 
ANt> POWER* be pleased to state:

' (*) whether Federation of Gujarat 
Infills and Industries have expressed

(c) if so, the steps, taken m this 
regard? ^

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). The requi
site information is being collected 
from the Government of Gujarat and 
will be laid on the Table of the House 
as soon as possible.

"Difference Oa Collaboration for Off
shore Oil Exploration”

9372 SHRI D D. DESAI
SHRI ANADI CHARAN DAS:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether any differences have 
cropped up between hi* Ministry an$ 
four major oil companies for collabo
ration in off-shore oil exploration;

(b) if so, whether any negotiations 
are in progress between his Ministry 
and the Companies; and

(c) if so, the salient features there
of’

THE MINISTER OF STATE IN 
1*HE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) No, Sir.

(b) Negotiations are in progress 
with certain selected companies which 
have iuhmitted proposals.

(c) I t would not be in pubhc to ' 
tevest to disclose any details at the 
stage.
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9373. SHRI K. MALLANNA: Will
fee Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Indian Government 
supply petrol to Bangladesh and 
Nepal Governments.

(b) if so, the value in terms of 
money of petrol supplied so far during 
the current year, and

(c) whether there has recently been 
any change in the agreements due to 
price rise m petrol and if so, the facts 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN); (aV Yes, Sir.

(b) The information is being col
lected and will be laid on the Ifeble 
of the House in due course.

(c) Except for prices there has 
been no other change in the agree
ments doe to the price rise.

WU^MHfttTBRJfOF tfTAffc IN
* h *  m r n w s m  x # 1 m m » m m

' APD CHEMICALS fSHRI BH&H- 
NAWAZ KHAH): lllKkl re
fining capacity in the country a t 
present is 24.05 folllion ttthbes per 
annum t h i s  Ihcludes the spate capa
city available with the private • re
fineries*

(b) la  the draft Fifth Five Year 
Plan, the refinery capacity target is 
tentatively fixed at 39 million tonnes 
for 1978-79 In view of the rapidly 
escalating prices of .crude oil and 
foreign exchange implications of the 
increases m etude oil price, the opti
mum refining capacity to be achieved 
during the Fifth Five Year Plan is 
still under consideration

Baqpuupkm f f  rnfltrl^g sap arttiit i f
---^ -----* - •—n t tM t t i  m  n w  ram

4874. SHRI K. MAI&ANNA:
SHRI SAT PAL KAPUR:

Will the Mhvlster of WPtROLJfiUM 
AMD CHKMlCAlis W # * * *  W * ate:

(a) what is the total refining capa
city at present in the* country; and

(b) what'targets- a tefb ted  by  Gov
ernment regarding ■ increasing the

‘t M m g i c m d t o  k i 'P & m fS l te m 'u iA  
«Hg f M  *9Ue

Tear Fkm?

Low preduction at Dargapur Chemi
cals Limited

0375. DR RANEN SEN Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state.

(a) whether th© production level of 
Phthalic, Caustic soda and phenol at 
Ducgapur Chemicals Limited are still 
far below the capacity;

(b) if so, the reasons therefor;
<c) ■’whether in the caustic 4P0da 

'fcfturft for which the taw  material is 
ctifttamon taft, bnfy 45 per cent of the 
plaht tfepbcitv could fee used ‘due to* 
Door Httftoeftance of the ^lant; Kmfl

(d) if so, what steps have been taken 
to improve it?

THE MINISTER OF STATE IN

S - K T  J B Z E Z
NAWAZ KlfAN): (a) to (c). The 
production of £be unit has been 
signifleatfiiy below rated capacity. 
TWs. ha* been  caused by a secies of 
operational ^o ^em s as jwbH a# by 
the labour unrest, which has Inter-

I J & Z- -  yf.it maintenance.
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power failures. P r^ u c tip n o f  r m  
lie Anlydride has, since November,
1973, improved because the defects in 
*the ‘pfent have been tttan&ied.

(d) It is a West Bengal Govern
ment v undertaking, The informatics 
id being counted' and will be laid on 
the Table of 4he House.

Alleged Booking Clerks’ hand ist cor
nering of seats by mushroom agencies

9376 SHRI RAJDEO SINGH:
Sh r i  m . k a t h a m u t h u :

Goods shed at Okhla Station M t  
)

Will the Minister o ' 
be Dieased to state:

RAILWAYS

(a) whether Government are aware 
that with the decision of the Railways 
to keep reservation open one year m 
advance from May this year, the cor
nering of most of the available seats 
on all important trams and routes is 
being done by a large number of the 
so>called travel agencies, which in 
large number are operating in nearly 
every big city and town during the 
forthcoming summer rush;

(b) if so, whether the cornering of 
seats by such agencies has of late 
been done with the connivance of 
Booking Clerks; and

(c) in the absence of any foolproof 
system or remedy, will the Govern
ment consider the withdrawal o f the 
whole scheme?

Tty'S "DEPUTY MINISTER IN THE 
fcfittSTRY OF RAILWAYS (SHRI 
MOHD- SHAFI QURESHI).* (a) 
to > (c). The decision of the Railways 
t;o Icegp refle rt^o n  open one year in 
advance M th effect from 1st May,
1974, on re-co*sideration wfcs net im
plemented. As a result thereof the 
existing "tinm liatft for aftvancc 
fes&f^atk*! ih‘V*ifbtw «**••• m a in s  
unchanged

9377. SHRI RAJDEO SINGH; Will ' 
the Minister of RAILWAYS be 
pleased to refer to the reply given 
on the 4th December, 1973 to Unatar- 
red Question No. 3323 regarding in
ward end outward wagons handled at 
Okhla Station in Delhi and state:

(a) whether the proposal for pro
viding a covered goods sheds at oidbla 
Station in Northern Railway has since 
been examined; and

(b) if so, the time by which it will 
be provided there?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD sjHAFI QURESHI): (a) and
(b) The proposal for provision of ad
ditional goods shed facilities at Okhla 
station is still under consideration. It 
is expected to be finalised shortly.

Funds for formulation of Irrigation 
and Power Schemes in Chotanafpur 

and Santhal Parganas

9378. SHRI KARTIK OEAON: Will 
the Minister of IRRIGATION AND 
POWER bepleased to State:

(a) whether the Irrigation Commis
sion takes note of the needs of the 
backward area in formulating‘schemes 
for irrigation and power and whether 
there ia any special consideration in 
the matter of allotting funds; and

(b) if so, (i) the names of big irri
gation’ projects in Chotanagpur and 
Santhal Phrgkna areas (ii) the aferes 
of land proposed to be irrigated, and
(iii) power supplied to &ls region in> 
Fifth Five Year Plan?

J f a & f M P ffn r. SINISTER ifcTH K  
&tatf§ita r t r 'b F  ’flmiGATioN «m>» 
TO tfteSfW Utf SlfcPHBSHWAR 'PR-
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AJ3AD): (a) No criteria have been 
indicated by the Itriiation Commis
sion for formulating irrigation and 
power schemes and allotment of funds 
1n the backward areas. All efforts 
are however, being made to take up 
more schemes in these areas. The

• draft Fifth Plan document also has 
.emphasised on giving priority to tri- 
"bal and backward areas in adopting 
new schemes.

(b) The Fifth Five Year Plan of 
Bihar is yet to be finalised.

'Take-over of Irrigation afad Power 
Projects by Centre

9379. SHRI KARTIK ORAON: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether there is any proposal 
to  take over Irrigation and Power de
partments of all States by the Centre; 
jand

(b) if so, the main features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PR
ASAD): (a) No, Sir.

<b) Does not arise

-Now Railway line between Lohardaga 
and Tori

9380. SHRI KARTIK ORAON: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government propose to 
^consider construction of a  new Rail
way line between Lbhardaga and Tori 
and conversion of narrow gauge line 
from Ranchi to Lohardaga which will

shorten the present ronte to Delhi hr 
290 kilometers; and

(b) if so, when would it be taken 
up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAH QURESHI): (a) and
(b). There is no proposal for construc
tion of a new line between Lohardaga 
and Tori. However, a traffic survey, 
for conversion of Ranchi-Lohardaga 
N.G. Section into B.G. has already 
been sanctioned on 8th January, 1974 
and is in progress. A decision regard
ing the conversion will be taken after 
the survey is completed and the results 
thereof become known.

Declaration of Railways as Essential 
Services

9381. SHRI KARTIK ORAON:
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway Ministry 
has thought of declaring Railways as 
‘essential services* so that public would 
be relieved of the fear of persistent 
threat of strikes; and

(b) whether the Railway Minister 
has carefully considered the demands 
ol Locomen and other connected 
Unions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). Railways are an essential public 
utility service and strikes cannot be 
resorted to except under provisions 
of the Industrial Disputes A ct Pre
sently, however, even such a strike is 
illegal because of the promulgation 
of Defence of India Rules.

Demands as and when received are 
given due consideration and such ac
tion as is feasible is taken.



Written Ailiuwy* VAISAKHA 17, 10M (SAKA) W ritten A ntw ert 186
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•tt* . SHRI KARTIK ORAON, Will 
the Minister of RAILWAYS be pleased 
to state*

(a) whether hig Ministry propose to 
run a through train from Ranchi to 
Delhi and back; and

(b) if so, the salient features there
of’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) No

(b) Does not arise

Execution of Baghalati River Project 
of Ganjam district of Orissa

9383 SHRI GIRIDHAR GOMAN- 
GO Wall the Minister of IRRIGA
TION AND POWER be pleased to 
state

(a) whether the Baghalati River 
Project of Ganjam district of Onssa 
is pending for execution due to water 
dispute between the Orissa and 
Andhra Pradesh,

(b) if so, the progress of the dispute 
reached for finalisation so far, and

(c) whether othei two tributaries 
will be taken up for execution as per 
the first clearance project repoit’

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD) (a) Yes, Sir

(b) The Central Water & Power 
Commission has requested the con
cerned Chief Engineers of both the 
States to discuss and settle the dis
pute The Chief Engineers have yet 
to meet and discuss the issue

(c) The construction of two weirs, 
across the tributaries of the Bahuda

river, namely the weir at Budagoda* 
across the Poiehsmdia Nala and the 
weir at Surangi accoss the Bogi Nala 
has been completed as part of Bahuda 
Project Stage-I,

Srvice tax to be paid by South Eastern* 
Railway to N AC., Koraput

9384 SHRI GIRIDHAR GOI&AN- 
GO Will the Minister of RAIL
WAYS be pleased to state

(a) the service taxes yet to be paid 
by the South Eastern Railway for its 
building at Koraput, Orissa to the 
N A C , Koraput,

(b) the reasons therefor, and

(c) when are the dues likely to be 
cleared up '

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) to
(c) The service charges payable to 
the N A C Koraput are being assess
ed As soon as the assessment is o\er, 
the amount found due will be paid

Railway lute between Kottayam and 
Madurai via Sabartmala

9385 SHRI S A MURUGANAN- 
THAM Will the Mimstej ot  RAIL
WAYS be pleased to state

(a) w hether Government have taken 
a decision to construct a new railw ay 
line between Kottavam and M adurai 
1 ia Sabanm ala, and

(b) if so the salient features there
of’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) No

(b) Doe not arise



:187 Written Anstvers MAY 7, 1974· Written Answer& IS8' 

Retirement benefits to Casual 
Labourers 

9386. SHRI S. A. MURUGANAN-
THAM: Will the Minister of RAIL-

. WAYS be pleased to state: 

(a ) whether lakhs of casual w orkers· 
h olding temporar y status. but n ot yet 
r egular ised a re considered ineligible 
for r etirement benefits like pension 
a nd employer's shar e of contribution 
fow ards provident fund irrespective of 
·1Pn gth of s ervice ; 

( b) if so, what are the other benefi ts 
~llowed t o them ot her than their own 
con tribution, -after so many years of 
ser vice ; a nd 

(c) the n umber of such cas2s in the 
Jaipur Division of Western Railway, 
H ubli Division of Sout h- Central Rail-
way, Guntakal Division of Souther n 
Rai lway anct Vij ayawada Division of 
Sou th Central · Rai lway, where retire-
ment benefits have be.cn denied to 
casua l labou rers w ho had acquired 
temporary status, during th e lc:st three 
yeam? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
(b) . Casual labour on daily rates are 
not entitl ed to any Provident Fund or 
Psnsionary benefits. Cnsual labour 
'"ho have a~quirect femporary status 
are eligible like other temporary R ail-
way employees to subscribe to the 
Provident Fund after one year of 
such service. 

Such, workers when appointed 
(after selection) to regular posts, be-
come entitled to the benefits admis-
sible under the rules to regular R ail-
way employees. 

(c) The informa tion is being col-
lected and will be laid on the Table 

· .of the Sabh a. 

Adoption of standing orders in respect 
of casual labourers 

9387. SHRI S. A. MURUGANAN ... 
THAM: Will the Ministe: of RAIL· 
WAYS be pleased to state: 

(a ) whether draft model Standing 
O rders under the Industrial Employ-
m ent (Standing Orders) Act for adop-
tion in respecC of casual labourers 
have been received from the Ministry 
of Labour and Employment ; and 

(•b) if so. the reasons for delay in 
adopting the same and circulating 
them to the Zonal Railways. for imple-
mentation ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI ): (a ) Yes. 

(b) Model Standing Orders for ap-
pli cat ion to casual labour in Central 
Go vernment depar tmenf undertakings 
were received from the Ministry of 
Labour and Employment for adoption 
as depart :nental rules. These rules 
have not been adopted on the Ra~ 

ways for the condit ions of service of · 
casual labour employed on the Rail· 
ways arc regulated by the rules con-
tained in the Indian R ai lway Estab-
lishment Manual and the orders issu-
ed by the Railway Boar d from time 
to time. The Indian Railways have 
been granted exemption by the Cen-
t<al Government from t'he provisions 
of the Industrial Employment (Stand-
ing Orders) A2t, 1946, under section 
14 thereof. 

Trains cancelled in Sam~ . .'3tipur 
Div;sion during the last three montlls 

9388. SHRI BHOL}ENDRA JHA: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) how many t rains on different 
lines under Samastipur Division of the 
North Eastern Railway have b€€n can. 
celled .and how many p-assengers were 
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-affected ** «  result thereof o M m  the . 
last three mowtte and .

(b) the reasons thereto*?
THE DEPUTY MINISTER IN THE 

MINISTRY OP RAILWAYS (SRBJ 
MOHD. SHAFI QURESHI): (a) and
(b). On an average, 30 pairs of pas
senger carrying trains were cancelled 
daily on Samastlpur Division during 3 
months ended March 1974, on account 
'Of difficult coal position, staff strikes/ 
agitations and public agitations. It is 
not possibly to indicate the number of 
passengers affected as a result of can* 
cellation of these trains.
-Negotiations with three Faderattaos 

of Railway Employees

9389. SHRI BHOGfcNDRA JHA: 
Wil] the Minister of RAILWAYS be 
pleased to state*

(a) whether the three Central 
Federations of the Railway Employees 
have been negotiating for the accep
tance of the minimum demands of the 
employees;

(b) if so, result of the negotiations;
(C) whether the three federation 

have been approached with the pro
posal of one Union on each Railway to 
be decided by secret ballot; and

(d) if so, their reaction, and if not, 
the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QUREHD- (a) and
(b) The negotiations held with the 
Labour Organisations and the results 
of negotiations have been the subject 
m atter of a statem ent r^ade by the 
Minister for Railwa\ s on the floor of 
th e  House on 2nd May, 1974.

(c) and <d). The Minister for Rail
ways had convened a conference of 
the office-bearers of All India Rail- 
waymen’s Federation and the Natio- 
njjfl Federation of Indian Railwaymen

/and also representatives of 4 Cen
tra l Trade Union Organisations, apart 
from some Hon’ble Members of Pariia 
ment taking interest in labour rela- «

tiowt on  Atte.M m aey, 1*74. AMkte
conference a  general concensus emerg
ed, that in outer; to have purposful 
negotiation* and settlement between 
labour *°4 administration, thei* should 
be only one Union which could be
broad based and popute* enough 
represent all crafts and categories of 
Railway workers. The ways and 
means of achieving the objective of 
one union in each Railway are receiv
ing consideration. It will naturaMgr 
take some time to achieve this objec
tive in view of the complicated nature 
of the issues involved.

Suggestions made by the Minister of 
Industries, Kerala on Geological 

Investigations

9390. SHRI M M. JOSEPH: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Minister for Indus
tries, Government of Kerala has 
brought to the notice of the Central 
Government that a Geologist who has 
been detailed to carry out Geological 
investigation in the mud banks off 
Cochin, has given any indication of two 
places in Kerala where oil is likely to 
be found in abundance;

(b) whether an ex-employee of the 
Burmah Oil Company, Assam has also 
suggested some rl£*c*es where oil can 
be explored; and

(e> if so, whether it is proposed to 
undertake these ventures immediate
ly?

Till*’ MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS < SHRI SHAHNAWAZ 
KHANV (a* to (c>. The Minister for 
Industries, Government of Kerala 
wrote 1o the Minister of Petroleum & 
Chemicals on 4th March, 1974 invit
ing reference to two places mentioned 
by an ex-employee of Burmah Oil 
Company, Assam, where oil could be 
found. The places were investigated 
and found to be not prospective.
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Electoral Reforms

939. PROF. MADHU DANDA- 
VATE: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether Government propose to 
convene a  conference of representa
tives of all the parties including the 
ruling Party and also eminent indivi
duals outside party politics, to evolve 
a national consensus on electoral re
forms including conduct of parties in 
the matter of fighting elections and 
raising of election funds; and

(b) if so, when?
THE MINISTER OF STATE IN THE 

MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITI- 
RAJ SINGH CHAUDHARY): (a)
The Representation of the People 
(Amendment) Bill based on the re
commendations of a Joint Committee 
of both Houses, is before Parliament 
I t has been stated in the report of the 
Joint Committee that they “did not 
agree to the suggestion that opinion 
of various political parties and pub- 
licmen be invited for their considera
tion in view of the fact that the re
commendations of the Election Com
mission, made on the basis of their 
experience in the conduct of General 
Elections and Mid-term polls both 
for State Assemblies and Lok Sabha, 
‘were made available to the Committee 
and also be cause all major political 
parties were represented in the Com
mittee.” In view of this, there is no 
proposal* to convene a conference as 
suggested by the Hon’ble Member

(b) Does not arise

MRTP Commission's recommenda
tions on application of Kesoram 

Cement Industries

9392. PROF. MADHU DANDA- 
VATE: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
toe pleased to state:

(a) whether the M.R.T.P. Commis- 
aton has submitted its unanimous re*

commendations on the application o r 
Kesoram Cement Industries;

(b) if so, what are the reeommenda*
tions;

(c) whether Government have 
modified the suggestions made by the 
M.R.T.P. Commission; and

(d) if so, what are the modifications 
made by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Yes, Sir.

(b) to (d) It will be seen from 
paragraph 3 of the preamble leading 
to the issue of the Order tinder Sec
tion 22(3) read with Section 54 of 
the MRTP Act, dated the 21st March, 
1974 laid on the Table of the House, 
along with the Report submitted by 
the MRTP Commission in respect of 
the Kesoram Industries and Cotton 
Mills Limited, on the 23rd April,
1974 that the Central Government 
had given the reasons for approving 
the proposal of the Company Without 
stipulating the conditions leeom- 
mended by the Commission

Generation of power by Power. 
Houses in Eastern Zone

9343 SHRI DEBENDRA NATH 
MAHATA: Will the Minister of IRRI
GATION AND POWER be pleased to 
state:

(a) the total power generated by 
the power houses in Eastern Zone 
during 1972 and 1973, power house- 
wise; and

(b) the steps taken to create addi
tional capacity during 1974-75, power
house-wise in this region?

THE DEPUTY MINISTER IN THE' 
MINISTRY OF IRRIGATION AN1> 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The total power ge
nerated m the Eastern Zone during;



1971-72 and 1972-73, power house- 
wise, is given in the statement at* 
tached (Anne*ure).

(b) The following power projects 
tinder construction are expected to 
<be commissioned during 1974-75 in 
the region:—
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Orissa

Balune lq H.E. Project . 3x 60 MW

IVest Bengal

Santaldih Thermal . . i y i 2 0  MW

D.V.C.
Chandrapura IV

unit . . . . i x 120 MW 
(under trial operations)

Chandrapura V Unit . i x  120 MW

Assam
Namrup Thermal Extension . r v 30 MW

Statem ent

Name of Power House Energy generated 
(GWH) during

1971-72 1972-73

1 2 3

I. ASSAM

1. Umtru (H) 61*71 73.43
a. Umsumer (Barapani 

(H) . . 40-80 45.46

3. Unuam (H) 86*46 96*13

4. Chandrapur (T) . •• 2-40

5. Namrup (GAS) 219*84 249*02

II. ORISSA

1. Hirakud I & II . 1107* 39 1049* 21

a. Talcher (T) 516*53 6^8*17

III. D.V.C.

1, Panchet Hill (H) 185*64 97*73
2. Maithon (H) ' ' 223*56 107*00
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X 2 3

3. Bokaro CD 1030*3J 809-84

4. Chandrapur (Tj- 1903*86 2H2*97

5. Durgapur (T) . r i07*22 1011*89

IV. IVEST BENGAL

1. Jaidhaka (H) 20 19 48*00

2. Gounpur (T) 76-96 81 *59

3. Bandel (T) 1366*71 1523* 72

4. Durgapur Project 
(T) . 730*85 747‘9t

5. Dishergarh (T) . 5136 53*45

6. Cossipore (T)] 21*21 21-03

7 . Southern (T) 196* 73 205*73

8. Mulajore (T) 691.65 752-98

9. New Cossipore (T) 824*29 876*61

Workteg ol Diesel rower Statiou  
fa West Bengal

9394. SHRI DEBSNDEA NATH 
MAHATA: Will the Minister of
IRRIGATION AND POWER be pleas
ed to state:

(a) the particulars of working of 
diesel power stations in West Bengal 
during the last three years; and

(b) the steps taken to increase the 
installed capacity to meet the present 
need in each power station?

THE MINISTER OP IRRIGATION 
AND POWER (SHftI K. C. PANT):
(a) The requisite information is 
given in the statement, laid on the 
Table of the House. [Placed in Lib- 
rary. See No. LT-6930/74J.

702 LS—3.
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(b) The diesel power plants are 
used either for emergency or for 
peaking purposes in West Bengal. 
Recently, the Government of West 
Bengal have placed an order lo r two 
diesel generating sets of 3.5 MW each. 
The exact locations will be decided 
by the State Government depending 
•on the power supply position in the 
Area.

With the recent oil crisis, addition 
to diesel-electric generating capacity 
is discouraged.

Generation of power by Diesel Power 
Stations at Siliguri and Cooch Bihar

Statment

S&guri

1970-71

1971-72 
X973-73

Cooch Bihar
1970-71

1971-72
1972-73

Installed Generation

(M,K«h>

297<S
3560
3560

2474
3354
3354

3*7*
5*40
2.25

2*30
3**7
X*I4

9395. SHRI DEBENDRA NATH 
MAHATA: Will the Minister of
IRRIGATION AND POWER be pleas
ed to state:

(a) whether diesel power stations at 
Siliguri and Cooch Bihar are genera
ting power as per installed capacity;

(b) if not, the reasons thereof; and

(c) the figures of energy generated 
there during the last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). Diesel power 
stations with aggregate installed ca
pacities of 3500 kW and 3354 kW are 
located in Siliguri and Cooch Bihar 
respectively. These two towns got 
their main power supply from the 
Grid and these diesel plants are used 
either for emergency or for peaking 
purposes.. Therefore, the question of 
generating power as per installed ca
pacity does not arise. The quantum 
of energy generated and the installed 
capacity are shown in the statement 
attached.

Expenditure incurred on G an tt 
Hydel Project of Tripura

9396. SHRI DEBENDRA NATH 
MAHATA: Will the Minister of IRRI
GATION AND POWER be pleased to 
state:

(a) the total amount spent so far tor 
Gumti Hydel Project in Tripura, year- 
wise; and

(b) the time by which the project is 
expected to be completed and the 
amount to be spent thereon?

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and <b). The Gumti 
Hydel Project, estimated to 
Rs. 1273 lakhs is expected to be com
missioned by December, 1075. The 
expenditure so far incurred on the 
Project is indicated below:—

(Rs. in lakhs) 

Upto end of 1968-69 , 129

During 1969 to 1972 289

1972-73 . . . .  100

1973-74 (anticipated) *56
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Survey for power  requirement* 
•North E aa tm  K eflaa State* te  

F ifth P iss

9397. SHRI DEBENDRA NATH 
MAHATA: Will the Minister of
IRRIGATION AND POWER be pleas
ed to state*

(a) whether, in view of the indus
trialisation. of North Eastern Region 
States, any survey has been made 
about the requirement of power in the 
6th Plan period, State-wise; and

(b) if so, the present power resour
ces and the prospect, during the said 
period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) Yes, Sir.

(b) The generating capacity, as at 
present and as planned for the end of 
the Fifth Plan, is as under:—

At pre
sent

(1973*74)

By the end 
of Fifth 
Plan 

(1978-79)

Assam
Meghalaya
Mizoram

^ 189 MW 337 MW

Manipur io-8 MW 115*8 MW

I Nagaland 2-1 MW 3 6 MW

Tripura 5*3 MW 15 ’3 MW

Arunachal Pradesh 4 5 MW 6-5 MW

. Total : 212 MW 478 MW
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, Survey for proposed Nangal-Talwara 
Railway U se

9399. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the orders for the final 
location-cum-Engineering survey for 
the proposed Nangal-Talwara-Railway 
line in two phases have been issued;

(b) if so, the date when the survey 
would start and the period by which 
it would complete the first phase i.e. 
1st 50 kilometer from Nangal (upto 
Ambala); and

(c) the amount of money provided 
for carrying out this survey?

W ritten Answers VAISAKHA 17, 1896 (SAKA) Written Answers
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TUB DEPUTY MINISTER IN THE 
MINISTRY QF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : \ a )  A 
final location engineering Survey has 
been provided lor in the budget lor 
74-75, The survey estimates are 
awaited from the Northern Railway.

(b) The survey work will com
mence as soon as the survey estimate 
awaited from the Northern Railway 
is sanctioned. It is Slfficult at this 
stage to indicate the period by which 
the first phase from Nangal up to Am- 
bala will be completed.

(c) Rs. 3.00 lakhs in 1974-75.
Per Capita availability of Consump

tion of Power
9400. PROP. NARAIN CHAND 

PARASHAR: Will the Minister of
IRRIGATION AND POWER' be pleas
ed to state:

(a) the latest per capita availability 
and consumption of power for the 
whole country and each one of the 
North Western States J. & K. 
Himachal Pradesh, Punjab, Haryana, 
Rajasthan, U.P. and the Union Terri
tories of Delhi and Chandigarh; and

(b) whether there is any plan to 
ensure the increased availability of 
power in such States among these 
as are lagging behind?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) The per capita con
sumption of electricity for all India 
during 1972-73 was W.6 KWh.

The per capita consumption of elec
tricity in the North-Wostem States 
during 1972-73 is as under:—

Jammu & Kashmir 39*7 kwh
Himachal Pradesh . 43*5 kwh
Punjab 165*4 kwh
Haryana 121*3 kwh
Rajasthan 58*5 kwh
U.P. 64*5 kwh

Union Territories-̂L t.„ ....  ....... ' *
Delhi • a 301 kwh
Qmmigarh. . . 3x7 kwh

Per capita availability of power
depends on generating capacity plus 
possible import ov/etr interconnections 
and cannot precisely be given.

(b) It is proposed to augment the 
power generating capacity by 5289.5 
MW m the Northern region during 
the Fifth Five Year Plan which will 
ensure availability of power 1h the 
States of the region, including in the 
States presently lagging "behind.

Setting: up of a Regional Grid far
Generation and distribution of power 

In North Western Region
9401. PROF. NARAIN CHAND 

PARASHAR: Will the Minister of
IRRIGATION AND POWER be pleas
ed to state:

(a) whether there is a proposal to  
set up a regional grid for the genera
tion and distribution of Hydro-electric 
power in the North Western region of 
the country; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) No, Sir. The Northern 
Regional Grid meets the needs of 
power transmission of the north
western area also.

\  1B74 Written Answers

(b) Does not arise.

Petrol pumps in H io n eM  
Pradesh

9402. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
PETROLEUM AND CHEMICALS 
be pleased to state:

(a) the number of petrol pumps in 
Himachal Pradesh as on 31st March, 
1974;
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(b) the number sanctioned during 
1973*74; and

(c) the procedure adopted for allot
ment of petrol pumps?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) 44 Nos.

(b) One.

(c) the procedure adopted for allot- 
-cided on the basis of customer poten
tial in various towns/areas. There is 
no State-wise allotment of petrol 
pumps.

“Committee os Appointment of Qfteers
in O. and N.G.C-”

9403. SHRI N. K. SANGHI: Will the 
& Power has therefore, been set up 
POWER be pleased to state:

(a) whether many top posts in O. & 
N.G.C. aTe lying vacant and if so, the 
.number thereof; and

(b) whether the Haksar Committee 
has been entrusted with the task of 
finding out suitable personnel to man 
these posts and if so, reasons for delay 
in finding these personnel and by 
what time suitable persons will be 
posted?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No, Sir.

(b) An informal Committee was set 
up to assist the Minister of Petroleum 
and Chemicals in selecting a regular 
incumbent for the post of Chairman, 
ONGC. A regular incumbent has since 
been appointed to this post and be 
assumed eharge of the post of Chair
man ONGC on 10-4-1974.

Survey tor non-imf flementfttion of 
Rural Electrification Schemes In 

Eastern Regions
9404. SHRI N. K. SANGHI: Will the 

Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether many of the rural 
electrification schemes in Eastern re
gions of the country have not been 
implemented;

(b) whether any official survey has 
been conducted to find out how and 
why these schemes have failed and 
particularly their non-implementation 
in the areas which have been declared 
backward; and

(c) if so, particulars of the findings 
of the survey with regard to Rajas
than, Assam, West Bengal, Orissa and 
Meghalaya?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD); (a> The programme of rural 
electrification is formulated by the 
State Governments and implemented 
through their State Electricity Boards. 
On the basis of statistics compiled, it 
has been observed that the progress 
of rural electrification in the Eastern 
Region is comparatively slow. A Com
mittee under the Chairmanship of 
Union Deputy Minister for Irrigation 
& Power has, therefore, been set up 
to examine the pace of rural electrifi
cation m the Eastern States and sug
gest remedial measures. The report 
of the Committee is still awaited.

(b) and (c). No official survey has 
been conducted by the Central Govern
ment for this purpose.

irrigation Projects « « h r  Inter-state 
Dispute

9405. SHRI SAT PAL KAPUR: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) the names and number of irri
gation projects which have become
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th e Bubject m atter o f inter-state dis
putes;

(b) the policy of Government to 
respect of those irrigation projects; 
and

(c) whether it is proposed by the 
Centre to take-over all such projects 
and start them at the earliest possible 
in the interest of the nation as the 
country is facing huge loss for not 
utilising the water resources?

t h e  d e p u t y  Min is t e r  in  t h e
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) The sharing of waters of 
the Krishna, Godavari, Narmada and 
Cauvery basins amongst the concerned 
States is under dispute.

37 major and 87 medium irrigation 
projects in these basins are pending 
clearance.

(b) No projects in these disputed 
haainc can be cleared unless there is 
agreement among the concerned States 
regarding any project or till the award 
of the Tribunals appointed to adjudi
cate upon the disputes has been given.

(c) No, Sir.

National Rayon Corporation

9406. SHRI MADHU LIMAYE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government have 
received representation from M.Ps. 
shareholders of the  National Rayon 
Corporation or the general public. 
about extending the terms of tKe Gov
ernment Director and about Gov
ernment’s duty to refuse approval to 
■the elected directors (1973) of the 
said Corporation to prevent its take
over fcy Kapadiyas;

(b) whether it is a fact that the 
Kapadiyas have been recently accused 
by the Bombay High Court of Mai** 
practices and acting in a manner pre
judicial to the public interest; and

(c) if so, the action taken by Gov
ernment on these representations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (c). Re
presentations have been received from 
various quarters in regard to the 
affairs of the National Rayon Corpora
tion Limited. These representations 
were taken into consideration by the 
Company Law Board while extending 
the terms of appointment of Govern
ment Directors upto the 30th June, 
1974' and in rejecting the application 
under section 408(5) of the Companies 
Act in regard to the Directors elected 
in the Annual General Meeting held 
on the 11th May, 1973.

(b) The Bombay High Court have 
referred to the findings of the Com
pany Law Board which go against the 
Kapadiyas and observed that Kapadias 
have not challenged the same.

Stay orders obtained by Coca Cola
Export Corporation In respect of 

M&TP proceedings

9407. SHRI MADHU LIMAYE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the Coca Cola Export 
Corporation has obtained any stay 
order i*1 respect of any MRTP procee
dings;

(to) if so, the nature of the proceed
ings and the grounds on which stay 
order was given by the Delhi High 
Court;

(c) whether there was any techni
cal lacuna in the Government refer* 
ence; and
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(4) if *0, the steps taken by Govern
ment to cure the lacuna b y  amend- 
mftbt/fnesh reference and to get the 
stay order vacated?

•THE DEPUTY MINISTER IN THE 
MINISTRY <MP LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b). On a 
petition made by the Company under 
Articles 226 and 227 of the Constitu
tion of India, a Division Bench of the 
Delhi High Court, by an Order dated 
the 28th September, 1973 stayed the 
proceedings ad-interim. Subsequently, 
this stay was extended from time to 
time, and on the 18th December. 1973. 
the Division Bench passed an Order 
making the stay, absolute and directing 
the Company to file a rejoinder with
in four weeks from that date. No 
reasons were assigned by the Division 
Bench for granting the stay. Since the 
Company has not filed the rejoinder 
yet, the Court is being moved to post 
the case for a hearing at stn early date.

(c) It is the contention of the De
partment that there is no technical or 
legal lacuna in the reference made to 
the Commission under Section 31 of 
the MRTP A ct

(d) Does not arise.

Negotiated settlement between Rail- 
way Ministry awl Railway Employees

9408. SHRI MADHU UMAYE; Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) what were the attempts made 
by the Railway Minister to reach an 
honourable, negotiated settlement 
with th9 Railway employees;

(b) what were the demands of the 
AIRF and the action committee;

(c) what were the financial impli
cations of these demands; and

(d) whether the Bailway Ministry 
made any reasonable counter offer, 
and if so, the financial implications 
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY' OF RAILWAYS (SHRI 
MOHD/ SHAFI QURESHI): (a) to
(d). A statement has already been 

made by the Minister for Railways on 
the Floor of the Sabha on 2-5-1974. A 
copy in laid on the Table of the House. 
[Placed in Library. See No. LT-6931/, 
74].

Fluctuation in Prices of Naphtha for 
Fetro-Chemicals

9409. SHRI MADHU UMAYE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) what was the price of naphtha 
both for fertilizers and Petro-chemi- 
cals on 26th January, 1974;

(b) the changes made in the price 
of naphtha after that date till the 
end of April, 1974 for both uses;

(c) the reasons for wide fluctuations 
in the prices of naphtha for petro
chemicals during this period; and

(d) the names of the major consu
mers of naphtha in the Petro-chemical 
sector?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) The prices of 
Naphtha ex Bombay on 26-1-1974 were 
as under;

(i) Rs. 252.25 per metric tonne for 
fertilizer use.

(ii) Rs. 446.31 per metric tonne for 
non-fertilizer use.

(b) The prices of Naphtha ex 
Bombay (for non-fertilizer "Use) alter 
26-1-1974 were as under:—

Rs. per M,T,
w.e.f. 2-3-74 — 2320.06
w.e.f. 26-3-74 — 1000.00

(c) The prices of Naphtha for non- 
fertilizer use were increased to 
Rs. 2320.06 per M.T. ex Bombay we.f. 
2-3-1974 to partly compensate the oil
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companies for the losses on account 
of not allowing them to increase the 
prices of Kerosene, H.&D. Oil and 
L.P. Gas to the full extent warranted 
by the increase in the prices of crude 
oil. However, taking into account the 
economics of the units using Naphtha 
for manufactures other than fertilizers 
the prices were reviewed and were re
duced to Rs. 1000.00 per metric tonne 
ex Bombay w.e.f. 26-3-1974.

(d) The names of the major con
sumers of Naphtha in the Petro-Cbemi- 
cal Sector are as under:—

(1) Indian Petro-Chemicals Corpora
tion Ltd., Baroda.

(2) Fertilizer Corporation of India 
Ltd., Trombay.

<3) Union Carbide (India) Ltd., 
Bombay.

(4) National Organic Chemical In
dustries Ltd., Bombay.

<5) Indian Organic Chemicals, 
Bombay.

<6) Plastic Resin and Chemicals, 
Tuticorin.

Bewer cat for Industrial and AgricuS 
toral Sections In 1973-74 and 1994-75

9410. SHRI MADHU LIMAYE; Will 
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) what were the power cuts effec
ted in different States both for indus
trial and agricultural purposes in the 
year 1973-74;

(b) its estimated adverse impact on 
production in industrial and agricul
tural sectors; and

(<*) the magnitude of power cuts 
likely to be imposed, State-wise in 

4974-75?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA- 
SAD): (a) to £c). Due to the demand 
being greater than the power avails 
ability in several States, power res
trictions of varying nature "were en
forced in the States from time to time 
during 1973-74 depending on the posi
tion of supply and demand.

While enforcing the restrictions the 
States have generally given priority to 
maintenance of adequate power sup
ply to the agricultural and other es
sential consumers.

Power restrictions would no doubt 
have affected production in industrial 
and other sectors, but it is not possi
ble to assess the impact on the produc
tion in different sectors due to power 
restrictions alone since, lower produc
tion in the different sectors could be 
due to variety of reasons apart from 
the power restrictions

It is expected that the generating 
capacity in the country would be aug
mented by the addition of 2.3 million 
KW during the year 1974-75.

The nature of the monsoons in the 
catchment areas of the hydro electric 
projects would determine the avail
ability of energy from this source. The 
extent of power cuts in each stale 
would depend on the actual shortages 
if any, that may prevail.

Allegedly collection of Money by on- 
authorised Persons and Police la 

the Passenger Train on 
Barwadih Line

9411. KUMARI KAMLA KUMARI: 
Witt the Minister of RAILWAYS be 
pleased to state:

fa) whether Government are aware 
that certain persons and the armed 
0oHee In the passenger train* running 
on the Barwadih line collect money 
from the passengers without any* 
authority and also harass the passen
gers; and
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(b) |f  60, tfe« steps being token by 
Government to cheek this practice by 
BJP.F., other arned police and other 
pewons?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No
such case has been reported.

(b) Does not arise.

Bogies of ID  aa* C® jM M tier Trains 
numing bttwuB IVngfeal Sarai, 

Pahri and Barwadih

d412. KUMARI KAMLA KUMAR I: 
Will th# Minister of RAILWAYS 
be pleased to state:

<a) whether the attention of Gov
ernment has been drawn toward* the 
condition of the bogies of BD and GD 
passenger trains in the Eastern Rail
way running between Mughal Sarai, 
Daferi and Barwadih which do not 
have light and other facilities as a 
result of which passengers are subject
ed to thefts and robberies in the dark, 
ness; and

(b) if so, the action to be taken to 
provide lights and fans in these trains 
and to repair the bogies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFi QURESHI) (a) Yes. 
The train lighting in the GD and BD 
passengers has not been satisfactory 
mainly due to theft and pilferages of 
a^tiipments. short supply of materials 
jttktf frequent disturbances to the rakes.

<b) Stem have been taken to im
prove the supply of vital materials to 
ensure replacement of defflcient/defec- 
tive parts. A drive is being launched 
to contain the activities of unsocial 
elements operating m this area. In
structions have been issued to ensure 
that the rake disturbances are mini* 
mised.

Amendment «f Campaaiea Act ta 
c«trb expenditure by Private 

Companies

9413. KUMARI KAMLA KUMARI: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose 
to amend the Companies Act to put 
a check on the expenses of the private 
companies and to force them to mini
mise their expense# so that the cost 
of production in these industries may 
not be high; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) No, Sir. There 
are already provisions in the Com
panies Act for cost audit. Moreover, 
Companies engaged m production, pro
cess ng, manufacturing or mininp ac- 
tiuties are called uDon to maintain 
accounts containing particulars relat
ing to utilisation of material or labour 
or other items of cost as may be 
prescribed by the Government in 
their books of account. Companies are 
also called upon to disclose certain 
details m their annual profit and loss 
account which have a bearing upon 
the*r cost of production. It is ex
pected that these provisions would 
make not only efficiency audit possible 
hut also bring about an awareness 
on the part of companies as to the 
need for minimising costs of produc
tion.

(b) Does not arise.

Late running el Trains on Bar wadi!
Line (Eastern Railway)

9414. KUMARI KAMLA KUMAR] 
Will the Minister of RAILWAYS t 
pleased to state:

(a) whether the passenger train 
running on Barwadih line in Easter 
Railway always run late as a resul



3I i  Written Answers MAY 7, 1974 Written Answers 212

of which passengers in these train* al
ways fail to catch the connecting 
mail/express train*;

(b) whether Government propose 
to take any action on the complaints 
made in this regard; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
running of train services oA Bar- 
wadih line has not been satisfactory 
on account of various factors like staff 
agitations, adverse law and order 
situation, alarm chain pullings, dis
connection of hose pipes, thefts and 
pilferages, interference with signalling 
nnj communication arrangements etc.

(b) All the complaints in this re
gard are looked into and cases of 
avoidable detentions are taken up with 
the staff concerned for suitable reme
dial action.

(c) Does not arise.

Brand Name* of 
Foreign Firms

0415. SHRI NAWAL KISHORE 
SINHA:

SHRI SAT PAL KAPUR:
Will the Minister of LAW, JUSTICE 

AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether his Ministry are look
ing into the cases of some foreign 
firms functioning in the country re
garding their brand names;

(b) if so, the particular* thereof; 
and .

<c) the findings of the enquiry, if 
completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) to (c) Under
the provisions of the MRTP Act the 
MRTP Commission has been request

ed to look into the case of Colgate Pal
molive India (P) Ltd. subsidiary of 
foreigh company functioning in the 
country regarding its brand tucme 
In this connection a reference has been 
made to the MRTP Commission under, 
Section 31(1) of th« MRTP Act, 1909, 
to inquire and report, amongst others 
in respect of ‘Celling not only what the 
company produces, but also a few pro
ducts which it gets manufactured in 
other units and allowing such products 
to be sold under its own brand name 
while these products ar* manufactured 
for Colgate by outside agencies with 
indigenous raw materials and know 
how, the Company reaps unreasonable 
profits to the detriment of the cus
tomer and the smaller units who pro
duced such products, which may be 
considered as monopolistic trade prac
tices as a result of which the cost 
relating to the production, supply and 
distribution of the products manufac
tured by the Company has unreason
ably been increased.”

The inquiry has not yet been com
pleted. It may T5e stated that the pro
visions of Foreign Exchange Regula
tion Act and of Trade and Merchandise 
Marks Acts also provide for restric
tions in the use of foreign brand names 
with which matter the Ministries of 
Finance, Industrial Development and 
Commerce, etc. are concerned.

Petitions filed in Madhya Pradesh 
High Court about elections to 

Legislative Assembly 
held In 1967

9416. SHRI RANABAHADUR 
SINGH; Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state the particulars of 
elections petitions pertaining to 1967 
elections *o Madhya Pradesh Vidhan 
Sabha still pending?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHJRl 
NITIRAJ SINGH CHAUDHARY): Ho
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election petition or election appeal per
taining to the general election of 1987 
to the Legislative Assembly of Madhya 
Pradesh is pending.

Complaints against Deputy Chief. 
Commercial Superintendent (Claims), 

Western Bailway

9417. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have ‘re
ceived complaints of corruption, brib
ery and favouritism against the 
Deputy Chief Commercial Superinten
dent (Claims) Western Railway;

(b) if so, whether the charges have 
been investigated; and

(c) if so, the findings thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFT QURESHI): (a) Yes.

(b) and (c). Out of the three com
plaints taken up for investigation, 
enquiries into one have been completed 
and the case is under examination for 
a reference being made to the Cen- 
tial Vigilance Commission, as required 
under the extant instructions govern
ing the disposal of complaints against 
gazetted officers. Enquiries into the 
olhei two complaints are in progress.

Import of Roller-bearing Wheel 
Sets (or Wagon Industry

9418. SHRI DEVINDER SINGH 
GARCHA Will the Minister of RAIL
WAYS be pleased to state;

(a) whether fresh negotiations with 
&ome countries have been made to im
port roller •'bearing wheel sets for the 
wagon industry, and

<b) if so, the names of the countries 
and the progress made in this direc
tion?

THE DEPUTY MINISTER IN THE
m in is t r y  os' Ra il w a y s  (Sh r i
MOHD. SHAFI QURESHI): (a) Yes.

(b) While quotations received 
again&t our global tender No. GP-72, 
which was opened on 31-10-1973, were 
still under finalisation, the Trade Re
presentation of the Socialist Republic 
of Romania in India expressed their 
anxiety to supply roller bearing wheel- 
sets and stated that they had over
looked the advertisement of our 
tender. The Trade Representation 
have been asked to submit the quota
tion as early as possible. Their quo
tation is however, still awaited.

Financial assistance to Children of 
Widows of deceased Railway Em

ployees in Receipt of Family 
Pension

9416. SHRI M. S. PURTY: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether any stipend or financial 
assistance is given by Government to 
the children of widows of those, de
ceased Railway employees who are 
drawing family pension; and

(b) if so, the salient fu tu re s  there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b) Instructions have been issued to 
the Railways that Railway servants 
(not governed by the Workmen’s Com
pensation Act) who die on duty owing 
to special risk/risk of office should be 
granted an educational allowance for 
children. This will be in addition to 
the pensionary benefits admissible to 
the families of the Railway servants 
concerned under the Extraordinary 
Pension Rules.
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Improvement to  K&llway Qpfriers of 
1M U K trtm g to l Colony to avoid 

naw in  «C t a t

9426. SHRI PANNA LAL BARU- 
PAL: Will the Minister of RAIL
WAYS b« pleased to state:

(a) whether some complaints were 
received by the Bailway Administra
tion from the residents of Block No. 
22, Hailway Colony, Delhi Kishanganj 
against dust coming in their quarters 
from the coal siding in front of their 
quarters;

(b) if so, whether outdoor veran
dahs of Block No. 22 quartern have 
been closed with glass windows; but 
both sides of the verandahs are still 
open; and

(c) when glass windows will be pro
vided on both sides of outside veran
dahs of the quarters?

T tt£ DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) and (c). It is proposed to pro
vide glazed cover only to the front 
portion of the verandahs, the two 
sides being closed with bricks. This 
has already been done in respecf of 
all the quarters on the ground floor. 
The work in first floor could not be 
carried out due to hindrance by the 
occupants.

Salt held up at Kuda Station

8427. SHRI P. M. MEHTA: Will
the Minister of RAILWAYS be pleas
ed to state:

(a) whether Government are aware 
that four lakh tonnes of salt is held up 
at Kuda station;

(b) what steps have been taken by 
the Railways to transport the same;

(c) whether a quota of 1,000 rail
ways wagons a month has been allot
ted for the Kuda salt but only le u  
than 50 per cent of this was provided; 
and
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m  whether n m  Gftfarat & &  Amo. 
elation has asked the Western Railway 
for more wagon* end if so, the reaction 
w* the Railway* thereto?

t h e  d e p u t y  m in is t e r  in  t h e
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and 
<b). Outstanding indents for salt at 
Kuda station total upto 5607 wagons 
in all categories. Efforts are being 
made to step up loading of salt within 
the overall constraints adversely affect
ing the mobility of Railway wagons 
in recent months*

<c) The quota for loading of pro
grammed salt from Kuda is 675 wagons 
per month and not 1000 wagons. The 
percentage of the actual loading to this 
quota was 92 during the period from 
January to March 1974.

(d) Yes. Efforts continue to be 
made to step up loading and in March
1974, the actual loading of programmed 
salt was more than the quota, the 
loading being 1143 wagons.

Polyester Fibre Manufacturers selling 
DMT Chips to Monopoly Units

9428 SHRI P. M. MEHTA: Will
the Minister of PETROLEUM AND 
CHEMICALS AND COMPANY AF
FAIRS be pleased to state;

(a) whether units licensed to manu
facture Polyester Fibre like Indian

Organic Chemicals and Shree Synthe
tic Limited which were provided with 
imported DMT have sold DMT chips to 
other monopoly units like Mbdis, J. Sc 
K. Garware and Nirlon;

(b) if so, whether Chemicals and 
Fibres of India Limited, a subsidiary 
of IC.I., are also indulging in similar 
corrupt practices;

(c) whether imported D.M.T. is con
verted into chips and sold to others tor 
making huge profits which is not 
allowed under the rules;

(d) whether his attention was drawn 
to the above facts; and

(e) if so, what action has been taken 
against the firms held responsible itor 
these practices?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM. 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN): (a) to <e). A com- 
plaint was received in August, 197S, 
that certain polyester fibre manufac
turers were selling polyester chips to 
other consumers insie&d of producing 
polyested fibre for which they were 
licensed. On checking up the posi
tion it was found that M/s Indian 
Organic Chemicals had sold 14.1 
tonnes of chips of a value of 
Rs 2,81,100 to the following parties —

Date Party Quantity
(tonnes)

Value
(Rs

June, 1973 . M/s Shree Synthetics . . 2 o 34.000
June, 1973 . M/s Nirlon Synthencs. . 7 o 1,40,000
June, 1973 . M/s Lamina Industries. . . O I 2,100
August, 1973 . M/s J. K. Synthetics • 5*o 1,05,000

14 I i ,8t,ioo

Also, M/s Chemicals & Fibres of 
India Ltd. * had loaned 2 tonnes to 
M/s Shree Synthetics for trial pur
poses in connection with the letter’s

polyester filament yarn project. M/s. 
Indian Organic Chemicals were im
mediately advised not to sell chips.
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Botfa M/s. Indian Organic Chemicals 
«nd Chemicals and Fibres of India Ltd. 
were allocated DMT from import® as 
well as f*em that produced by Indian 
Petrochemicals Corporation Ltd. Both 
have been manufacturing polyester 
fibre.

M/s. Shree Synthetics are not licens
ed to produce polyester fibre.

The alleged misuse of DMT unport* 
ed by M/s. Indian Organic Chemicals 
3S actual user is under examination.
fU lw e  Government to curb Prac

tices of Foreign Monopolists
9430. SHRI D. K. PANDA: Will the 

Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS' be pleased to 
state:

(a) whether Government have failed 
to curb practices of big foreign mono
polist? like Firestone Company in res
pect of capitalising reserves, issuing 
bonus shares, remitting enormous 
to n s  abroad and other shady trans
actions; and

(b) if so, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHHl BEDA- 
BRATA BARUA): (a) and (b). The 
Information is being collected and It 
wall be laid on the Table of the House.
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Number of Large and Medium 
Industrial Houses In the Coonbrj

9432. SHRI C. K. CHANDRAP-
PAN: Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) the number of large and
medium industrial Houses in our
country in 1973-74;

(b) their names, assets'and profit 
or loss for the years 1971-72, 1972-73 
and 1975-74; and

(c) the number of new industrial 
houses which entered the categories 
mentioned in part (a) above?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS CSHRI BEDA- 
BRATA BARUA): (a) to (c).
According to the Revised Industrial 
Licensing Policy announced in Febru
ary 1973, undertakings registered 
under Section 26 of the Monopolies 
and Restrictive Trade Practices Act,
1969 are considered as Large industrial 
houses. There are no other criteria in 
force, at present, to calssify large and 
medium houses as referred to in the 
question,

A statement showing the names of 
all undertakings registered under sec
tion 26 of the M.E.T.P. Act upto 
30-11-1972 was furnished in the Lok 
Sabha recently in reply to Unstarred 
Q. No. 4340 answered on 11-12-1973. 
These undertakings are not required 
to furnish information abfitut the value 
of assets and profit or loss from year 
to year.




